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3.00 P.M,

SHORT DURATION DISCUSSION—

On the condition of rural lsbowr in the
counfry

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, rural fabour is not
an unkpOwn category in thig country or
to this House, It constituges 70 per
cent of the national labour force and in
terms of  statistical magnitude it is
around 23 crore in a population of §7
crore. The striking feature of....(In-
* terruptions). Madam, 1 beg to draw
your attention.

THE VICE-CHAIRMAN (SHRIMAT1
JAYANTHI NATARAJAN): I would
like to have order in ths House, Please,
Mathur Sahib,

SHRI GURUDAS DAS GUPTA: The
striking feature of rura] iabour popula-
tion is that 82 per cent of the rural lab-
our are associated with agricultural acti-
vities, accounting for 70 per cent  of
national income  generation. 46  per
cent of the rural househcld belong (o
the Scheduled Castes and  Scheduled
Tribes, The Jow aSset base, irregular
income, uncertain employment situation,
unorganised characer, dispersed location
of their livelihood and earaning, living be-
low the poverty line, havc really denied
th's leading segment of India’s workforce
the required volume of bargaining power
as we sec in caSe of industrial labour
and they have made them totally depen-
dent on the land-owning propertied sec-
tion of the economy. Unfortunately,
this vuinerable section never received any
support from the nation and the Govern-
ment. Garibi hatao, Yawahar RoOzgar
Yojna and Manda] Commission have not
been able to alter the pattern of life of
the rural labour force, The  trickle-
down mechanism of the Indian planning
has failed over the last 40 year. The
direct anti-poverty schemes and employ-
ment generation programmes have  also
not been able to make any appreciable
dent in the hunger pocket; of the coun-
try.

Madam, if you believe, the state of
affairs is like this. There is almost no
minimum wage, no accident benefit, 1o
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maternity relief, no old age pension
for this section of the labour force of
the country. And let me add, there is
no State mechanism whatsoever till now
attached with any Department of the
Government to look after the welfare of
this biggest labour force of the country.
If the rural workers go on strike, they
are just thrown out of employment and
unemployed labour from any other part
of the countryside is brought to work
in their place. If the rural workers de-
cide to go , little farther, twna little
militant, then it is the armed land army
raised by the land owning clags in diffe-
rent parts of the country who take care
of them and the custodian of law and
order, the police force, only stand by as
a reserve category of armed constabu-
lary.

’

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Mr. Guru-
dus Das Gupta, 1 know you are initiag-
ing at but you are allotted only 4 mi-
nutes, Be very brief.

SHRI GURUDAS DAS GUPTA; Yes,
1 will be short.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Be very
brief. e

SHRI V. GOPALSAMY (Tamil Nadu):
How much ig the time given?

THE VICE-CHAIRMAN (SHRIMATIL
JAYANTH]I NATARAJAN): He has been
allotted four minutes. I am just remind-
ing him to be brief. Four minutew are
aver, )

SHRI V. GOPALSAMY: How much

is the time allotteq for the debate?

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Two hours
and thirty minutes.

SHRI V. GOPALSAMY: He has not
even initiated it...(Interruptions) ...
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTH] NATARAJAN): I am just
bringing it Jo his notice. I don’t make thc
rule. It is iny duty to remind him.

SHR!I (FURUDAS - DAS GUPTA:
Madam, that is true, but while in the
case of a jerson initiating a debate—be_
cause we 4arg not strangers to the House. .

THE VIZE-CHAIRMAN (SHRIMATI

JAYANTHI NATARAJAN): Because
your four minutes are over. ..
SHRI GURUDAS DAs GUPTA:

Madam, none of us is a stranger to this
House, Always ip the past, under your
Chairmanship also, Members were allot-
ted, to initiate g discussion. . .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTH{ NATARAJAN): But you
can go ahead...(Inferruptions)... 1 am
just remjnding him so that he could be
brief.

SHRI GURUDAS DAS GUPTA:
Madam, what is the recason that the rural
labour force is left totally uncared for?
The reason for this is, the balance of
power, the equation of political power in
the country, is heaviyl titled against this
section of the labour force of the coun-
try. Madam, if you permit me, the voice
of the rural lebour is seldom heard in
the House. The media focus takeg place
only at that point of time when there is
a casnglty, a carnage, an atrocity.

SHRI H. HANUMANTHAPPA (Kar-
nataka): Even by the champions of lab~
our!

SHRI GURUDAS DAs GUPTA:
Madam, there have been reports, one
after another, drawing the attention of
the successive governments. There has
been overlapping of sub-committees and
commissions and thig item has been oOn
the naitonal agenda for decades but, let
me tell you, not a single government that
occupied power in Dethi had dared to
come out of the shell of inaction and
initiate legislative measures for the im-
provement of their material living condi-
tions because, if you permit me to say
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so, the governments have been held in
hostage by the kulaks and propertied scc-
tions in the countryside. It is well known
that ouar civil life and political life are
dominated by elilisy bureaucrats and poli-
licians living in the urban areas, and that
is the reason why the problems of the
rural labour force could not engage the
attention of the Government. Therefore,
Madam, the main point before us is
whether the Government shall come oul
of the state of paralysis and dare to take
legisiative measures initiating a, process for
the improvement of the living conditions
of the working people.

Madam, the Congress Party has been
swearing in the name of Rajiv Gandhi. I
don’t mind it, he is a martyr. But do you
still remember that it was Rajiv Gandhi
who had appointed, ip the year 1987, the
Wational Commission on Rural Labour
to look into the problems of this vulnera-
ble section of the community? And do
you still remrember, Madam, that this
Commission, after four years of hard job,
had submitted to the Government a full-
fledged report suggesiing a number of
measures to be taken by the Government?
Madam, I understand the problem. You
were under the strain of the Mandir and
the Masjid and you were living in a period
of unfolding of scandals. But, even then,
how is it that you hawve totally forgotten
the promise made by Rajiv Gandhi after
this Commission was appointed? Not «
page has been turned, not a file has been
opened, not a man has moved and not
a single utterance has been made by any
Minister representing the Government,
least of all, by the Prime Minister, with
regard to the recommendationg that this
Commission has made.

What is the situation that the rural
labour is living in ? Let me give one. or
two instances. In case of employment, the
employment generation has declined seve-
rely in the rural sector. The growth rate
of employment in agrilulture was 2.32 per
cent bBetween 1972 and 1978: now it has
come down to 0.65 per cent. Therefore,
the paucity of employment opportunity
constitutes the biggest porblem of the
rural labour force of the country.
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Re. Fomlb hlast in

Madam, what about the poveriy? The
Government has been investing massive
funds ip direct anti-unemployment and
anti-poverty schemes, In 1980-81 the total
investment in this regard had been Rs.
1.238 crores. During the Seventh  Five-
Plan the investment so far as the
anti-poverty schemes are concerngd, had

been Rs. 15,757 crores. But what has been

tie effect? The effect has been that even
roday 33.4 per ceny of the rural popu-
“lation is living below the poverty-line. In
a country of 87 crores nearly 23 crores

wre Lving below the poverty-lire
: ' A

What about pauperisation? Despite the

veonomic trend and the prosperity that
the Government has been talking about,
there is an nninterrupted downward mobi-
lity of the poor and marginal farmers.
and the process of pauperisation hag been

v the rate of 3.2 per cent.

‘Year

Madam, what has happeaned in land
reforms?  The Congress manifesto at the
dawn of India’s independence had promis-
ed radical land reforms in favour of (he
peasantry. The situation at the present
moment is that these who have no land
or have less than | hectave of land, cons.
titute 66 per cent of the rural house-
holds. On the other hznd, 2 per ¢nt of
the land-holders operatc over 20 per cent
cf the total area. This is the wide conirast
between landlessnes, and concentration ci
land in the country. Only 2 per cent of
Ihe cultivable land has been declared to
ke surplus, and less than 1 per cent has
been distributed among the landless poor.

Madam, with 70 per cent of the irri-
gated area still depending on rain-feq ir-
rigation, the employment situation in the
conntryside is like this: One agricultural
worker is assured of only 100 days of
employment in a year. This is the situa-
tion the labour force, the rural labour
force, is faced with. Therefore, what is
needed tg be donc? Since we have no
time to discuss the problem of rural
economy and since the vicissitudes of for-
tune of the rural labour force depend
on the rural economy, we cannot discuss
the problem of the rural labour without
discussing the problem of agriculture.
Therefore, it is quite well known that if
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India would like to maintain the improve-
ment in the agricultural production, il
w= are not to spend our hardearned for-
cign cwirency on import of foodgrains, if-
the so-called green revolution is still to
persist, you have to give a fair share to
the rural Jabour. Without giving a fair
share 1o the rural labour, you cannot ad-
vance. Just see what is happening in
Punjab. The green revolution is tapering
off. The green revolution the country has
been boasting of, is tapering off, You have
aiways held out the promise of a fair -
share to the rural labour. Without land
reforms, without 5 fair share of the fruit
of development reaching the rural work
force, without structural change in the
agro-economics, there can’t be advance-
ment. See how the fruits of the green
revolution are tapering off. '

Secondly, Madam, there is ap elerrwsl"m-t'
of impatience, element of impalience in
the countryside. If the armed forces rais-
ed by zamindars would let loose terror.
ism, the time has come to believe that
the people are not going to take it lying
down. Therefore, it is not a question of
tapering off of the green revolution, but
it is a question of the impatience in the
agricultural sector that the country has
to take note of. Therefore, in conclusion
1 must say thay the Government had
been dithering for long, had been delay-
ing for decades, had failed to take a de-
cision on the rural labour force for a
pretty long time  The time has come to
decide on it or face a different situation.
1f the industrial workers can get the bene-
fit of industrial labour laws, if the indus-
trial workers can get the benmefit of a
Labour Directorate, if the industrial wor-
kers can get the benefit of a working
labour department, which, of course, they
could by dint of their sheer strength of
movement, why has the State not come
forward to give protective cover of social
security 1o this unorganised labour force,
which is so vulnerable and has got little
bargaining power? I, the matter of social
security India is investing the minimum
amount. Only 2 per cemt of the G.D.P.
is being spent on social security. This
is lower thap what ig being spent even
by many of the Latin American coun-
trics, How long can things go: on . like
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this? Therefore, I would like the Govern-
ment ot spell out jts policies so far as
the report of the National Rural Com-
mission is concerned. I would like the
Government to say what they would like
to do to give proteciive cover tg the big-
gest army of the Indian natiomal labour
force. 1 wounld like the Government to
tell us in what way they are goingto sup-
port this movement of the rural labour
force for a better life. Witout giving them
a better life, don't imagine that the nation
can advance; without a fair deal to them
the pation canont advance. Therefore, the
time has come for the Government to
spell out its policies. It is not just enough,
to say that Rajiv Gandhi had set up this
commission. Actually the sountry  had
demanded it. Therefore, it is not a ques-
tion of political acrimony. Nor is it a
question of party partisanship. I believe
it is time for the Government to declare
in unambiguous terms its attitude towards
the rural labour force, which constitutes
70 per cemt of the national labour force.

SHRI V. NARAYANASAMY (Pondi-
eherry): The problem faced by the rural
labour can be categorised into two—agri-
cultural labour and non-agricultural lab-
our, The agricultural labour comprises
of those who have got small holdings.
In those fieldg they work for a period of
only three to four months, For the re-
maining period they have t, seek employ-
ment elsewhere in other States. The other
category of farm labour comprises the
persons who ‘are landless. They are de-
pendent upon the land of the others. In
their land they contribute their labour.

Other categories of the pon-agricultural
labour are the rural artisans, the persons
who have got house-hold as small indus-
tries end also the persons who go for
employment for the purpose of manufac-
turing rural-oriented goods.

It ig acceptable to everyone that it is
only the rural economy that confributes
beavily for the development of the coun-
try, It is ultimately the farm goods that
are produced by the farmers and the rural
labour that go_fo the ipdustrial produc-
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tion. But ultimately in our country the
agricultural labour force ang the farmers
and also the persons who are involved in
the village industries have been a neglec-
ted Iot. In our country for the urban lab-
our, who are in the organised sector, um-
pteen number of labour legislations have
been brought in by the Central Govern-
ment and they are being implemented in
various States. But whether it is the Gov-
emment or the trade unions, they hav:
not taken pains (o see that the -welfare
of the poeple who are in the unorganised
sector is taken care of. I am saying this
cutting across party lines. This is a major
problem facing this country, When land
reforms were brought forward by the
Government we decided that the agri-
cultural labourerg who will be tilling the
soil will be given the benefit, But to my
surprise only two States, West Bengal and
Kerala, were able to implement the land
reform laws successfully. I can say before
this House, in other States, the land re-
form laws have been partially implement-
ed. In some of the States, it hag not been
implemented. Iy some States it has become
a benami transaction angd the worst suffer-
ers are the agricultural labourers who
could not get the benefit. The rich land-
lords who have got a thousand acres of
land or 500 acres of land have diverted
the surplus land in the name of several
persnos. So, they have deprived the real
beneficiaries who were to get the land.

The then successive Prime Ministers,
Shrimati Indira Gandhi and Shri Rajiv
Gandhi, took steps and issued directions
to the various State Governments ot see
that land reform laws were effectively im-
plemented, Our hon. Prime Minister,
when he took over the office, called a
meeting of the Chief Ministers of various
States and categorically issued instructions
to them to see that the Land Reforms Act
is implemented in letter and spirit. But
unfortunately the land reform laws have
not been given importance by the various
State Governments, If we go through the
records, not even 50 per cent of the ex-
ces land which has been declared by the
various State Governments as surplus has
been distributed to the landless labourers.

In the last week hon. Members from
thiy House raised as issue before the
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Labour Minister the bonded labourers.
There are bonded labourers working not
only in quarries, but also in the agricul-
tural sector. The big landlords employ the
families of the poor people and the
downtrciden people and give Rs. 1000 or
Rs. 500 as loan and get their signatures
on bond papers. The poor labourers have
to work in the fields for yearg and even
their children have to offer their services
for the interest that accrues on the prin-
cipal amount. This is also  kind of
bonded labour system. There is a machi-
nery for controlling this bonded labour
system, There is a machinery to free these
people frem the clutcheg of the big land-
lords. Madam, bossism and Jandlordism
has not gone out of this country so far.
[ can tell you frankly the lobourers em-
ployed by the big landlords for years toge-
ther have not known freedom, they have
not seen the development of their fa.{nil(ieS,
of their children, The children of the
bonded labourers have no; received edu-
cated. Even after so many years of inde-
pendence we see the same plight for the
people who are living there.

Let us take women labourers. Women
labourers are the worsy sufferers. I can
frankly say that BO per cent of the people
who are working in the agriJndtural fields
as labourers are women, especially in big
States, It is the women who contribute
for the agricultural sector. But for the

development of their lot, nothing has been
done.

So far as child labourerg are concern-
ed, they are being exploited even in the
rural areas. Even a small child of 12
years or 13 years goes to the fields and
work there. Their welfare is not being
taken care of Their services are being
exploitad by the big landlords in the agri-
cultoral sector.

Madam, I go one step further and say
that the machinery tha; has been set up
by the various State Governments for the
purpose of ensuring payment of the mini-
mum wage—Rs. 20 fixed by the Govern-
ment which was originally Rs. 14—to the
rural labourers have not seen to in, none
of the State Governments has taken pains
to see to it, that the amount of Rs, 20

[ 4 AUG. 1992 ]

Discussion 370

per day as wage is paid to them by the
authorities concerned. I would like to
point out this to the hon. Minister. As
far as the industrial sector in the urban
areas is concerned, there is a machinery
for the purpose of checking and controll-
ing, for the purpose of implementing the
Act. Bug the same Minimum Wages Act
is applied to all the labourers, industrial
and agricultural, The hon. Minister may
kindly take note of this. Unfortunately,
as far as the rural labourers are con-
cerned, the Minimum Wages Acg is only
on paper and has not been implemented.
For example, the provision by which
Rs, 20/. is fixed as the minimum for the
purpose of wages to labourers hag not
been implemented by the State Govern-
ments. Where is the machinrey to check
that? Where is the machinery to sce that
the Act is implemented? It is a soITy
state of affairs, Madam. In 1987, in the
Ministry of Labour, a Consultative Com-
mittee . . . (Inferruption).

it frg aor fg  (Trwem) -
ot Y R & = g, AmeT
weigwm g ot fafAw 39T &
AU

SHRI V., NARAYANASAMY: They
will have to compulsorily register. They
have to bring an amendment in the Act.
They have to rope in the big landlords
who empioy 300 to 400 people every day
in agricultural fields, doing nothing for the
labourers Let them amend the Act. I am
asking the Minister to amend the Act to
provide a minimum wage to them.

Madam, now I come to the other aspect
of providing social security, No facilities
have been given for these people. The
worst-affected people are the Scheduled
Casts and the Scheduleq Tribes; especially
in winter. If you go to the southern parts
of the country, these labourers, their
families, starve for three months. Their
children have no food. Every day, they
have to work to provide for their fami-
lies. In winter, these families living in
Harijan ‘bastis’ and colonies starve. Keep-
ing this in view, Smt. Indira Gandhi
brought the 20-point programme. And,
our great leader Rajiv Gandhi brought the
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Jawahar Rozgar Yojana. These social wel-
fare schemes, whether iy is the 20-point
programme or the IRDP' or the NREP or
the Employment Guarantee Programme,
are not being implemented. The Central
Government provides funds for these
schemes. The State Governments  also
provide funds, But while implementing,
the benefits really do not go to the
needy. The State Governments are dilut-
ing them. When Shri Rajiv Gandhi was
the Prime Minister, the percentage of
people living below the poverty line was
51 and it was brought down to 27 per
ceny during that period. This has been
stagnant for the past more than three
years. Thereafter, there has been no im-
provement. The reason is, there is no
effective implementation of the 20-point
programme in various States, Threefore,
I would like to know from the hon, Min-
ister what steps the Central Government
is taking. Even yesterday, I raised the
jssue in the House. A part of the money
that is provided by the Central Gowern-
ment ig taken away by the State Govern-
ments for various other schemes not pro-
vided for in the 20-point programme. In
some other States, out of the money that
is benig given, only 15 to 20 per cent

goes to the poor and the downtrodden

and the rest is eaten away by middlemen.
This is the 20-point programme that is
being implementeg in various States. The
State Governmens machineries have not
been effectively implementing the schemes.
Therefore I would like to know from the
hon, Minister what steps he is taking as
the Minister for Labour to see that these
people are being protected from the clut-
ches of middlemen, big landlords and
people who are living an affluent life at
the cost of the poor and the downtrod-
den. Sk

I then come to the condition of rural
industries. The condition of our rural
industries, wherein most of the rural
women are employed, aparg from the
people who do work in houses for the
purpose of prodoction of small items, is
pathetic. These people are not taken
care of. Another aspect is, khadi and
village imdustries have become sources of
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employment in rural areas to the people
who are living in villages, the people
who are not involved in agriculture and
the people whg are involved in agricwi~
ture but, naturally, all the people who are
involved as agricultural labourers cannot
get employment for the whole year. They
have to have other avocationg for their
employment. Therefore, the Cottage und
Village Industries. Commission ~ was
brought into force in various States, What
is the state of affairs in the Cottage and
Viillage Industrise Commission in this
country? According to this Commission,
the people will have to be given job
orientation training in respect of the items
that are being produced by the agricul-
tural sector, that is the raw material for
the purpose of producing the khadi items.
tut uitimately we find that the people who
are working in this field are being ex-
ploiteg by the management, who is just
managnig the show in the cottage and vil-
lage industries. I know about the cases
where the fund provided for the purpose
of keeping the swindles by the poor
people, has not gone typ them, the fund
provided to extract oil has not been given
lo them. The fung provided by the
Central Government and the Khadi and
Village Industries Commission is not rea-
ching them. That is how the rural lab-
our has been exploited by the middlemen
and the people whg are a¢ the helm of
affairs. In 1987, the Ministry of Labour
appointed o Sub-Committee to go into
the question of agricultural labour. They
submitteg a repory also, Mr. Gurudas
Das Gupty wag the Convenor of the Sub-
Committee. I am referning to a  Sub-
Committee. This Committee was consti—
tuted to look into the problems of agri-
cultural labour and suggest ways and
means to improve their condiitons. After
a report was submitted by the Sub-Com-
mittee, the matter was raised in the House.
The then Prime Minister, Shri Rajiv
Gandhi, thought it fit to appoint the
National Commission on Rural Labour.
(Interruptions)

SHRI H. HANUMANTHAPPA: It
was the commitment of Shri Rajiv Gandhi
while presenting the Budget in February
1987,

SHRI V. NARAYANASAMY: It was
mentioneg by Shri Rajiv Gandhi in his



373 Sivort duration

Budget speech in 1987 and it was on ihe
basis of this commitment of the then
Prame Minister that this Commission was
appointed, The Commission, after a
long ordeal, went to various States and
after conducting a complete survey, sub-
miticd a vrey good report. 1 went through
thie entire teport. They have given very
wood suggestions for improving the condi-
lions of the rural labour. Unfortunately,
il this day, the hon. Labour Minister,
who 1s sitting here, has not taken any
decision on those recommendations,

The agricultural labourers, the people
why are toiling in the fields, are being
exploited and the hoh. Minister is watch-
ing this quietly. A very importan; aspect
is that to improve the conditions,, . (In-
1EFTUPTIONS)

SHRI H. HANUMANTHAPPA: Mr.
Narayanasamy, the Labour Department
is s0 dear to him that even if he doesn’t
want, it comes in search of him. {(Inter.
ruprions) 'y

SHRI V. NARAYANASAMY: There
are ways and means suggested by the
Nationa] Commission on Rural [Labour
for improving the conditions of the rura]
labour, I would like to know from the
Minister whether they have taken any
decision on that and whether they are
going to implement the suggestions given
by the National Commission on Rural
Labour.

Another important aspect is that the
rural people, especially the agricultural
labourers and the people who have
small holdings, are bping exploited
by the big money-lenders and they
have got into the debt trap.
They have taken loans from bankg and
they are not in a position to pay off
their debts., 'When Shrimati Indira Gandhi
was the Prime Minister, she brought for-
ward a scheme by way of which the
people who obtained loans up to  Rs.
10,000/- were allowed a moratorium—
moratorium in the sense that they were
to pay the principal amount and not pay
the ‘interest which is equal to the princi-
pal amount. In fact, that is wiped out
under the Debt Relief Act. That is call-
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ed moratorium. That scheme was imple-
mented. But thereafter, the Janata Dal
Governmnet came into power and with
much fanfare they made ‘an announcement
thay debt up to Rs. 10,000/- would be
wiped out, and they ‘selected some States.
They had provided some funds. Even in
that, till this date, some of the people who
are the beneficiaries. .. (Interruptions)

SHRIMATI MIRA DAS  (Orissa);
This is absolutely a wrong allegation
made against the Janata Dal Govern-

inent,

SHR]1 VvV, NARAYANASAMY: When
your turp comes, you -an say all that.
When | speak. | own Liie responsibility.

SHRIMATI MIRA DAS: 1 also take
the responsibility. Don’t say like that.

SHRI v. NARAYANASAMY: I am
not making irresponsible statements. 1
am making very rcsponsible statements
... Unterrupiions) . .,

SHR1 S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Rs, 67,044 crores  were
ailotted for (hat and were disbursed.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Each Mem-
ber can speak when his turn  comeS.
Whatever the Memberg are saying, they
are taking the responsibility for it

SHRI V. NARAYANASAMY: Ma-
dam, they have selected some States and
they have provided relief to Some of
them.., (Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN); You con-
tinue, Don’t listen to Mr, Gopalsamy.
.. (Interruptions) ... No, we are not
discussing Tamil Nadu. I request all the
Members from Tami{ Nadu to please
sit down.,. (Inferruptions)... Members
from Tamil Nadu will not speak. Please
sit down ..(Interrtption). ..

SHRI V. GOPALSAMY: 1 know that.
I take the responsibility for the state-
ment.. . (Interruption)...
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): No, I am
not allowing you to make it... (Inter-
ruptions)... I am not allowing the
Members from Tamil Nadu. I am not
allowing you to  make il... (Interrup-
tions).., No, 1 am not allowing the
Members from Tamil Nadu to speak. He

is speaking because he js from  Pondi-
cherry... (lnterruptions).. .
SHRI TINDIVANAM G. VENKAT

RAMAN (Yami] Nadu): Madam, let him
confine himself to rural labour,

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): He is con-
fining himself to the rural labour.

SHRI V. NARAYANASAMY: I am
speaking specifically about the rural

labaur. They are provoking me, Ma-
dam._. (Interruptions)..
= fogaee fag :  =ww Sa%

&1 A9 w031 @UT feafy afasrae
"®E

THE VICE-CHAIRMAN (SHRIMATI

JAYANTHI NATARAJAN): Please
continue, Mr. Narayanasamy.
SHRI V., NARAYANASAMY: Ma-

dam, I have been speaking about the
indebtedness. The benefits accruing
from the schemes thaf were implemen-
ted by the Janata Dal Governemnt did
not reach the people who were the real
beneficiaries... (Interruptions) . ..

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Mr. Go-
palsamy, please let him speak.

(Interruptions)

s frsaor fag : mawoR
FFR ¥ agFar a1y .. (FWEEw)

SHRI V. NARAYANASAMY: No,
you take interest in Tamil Nadu I
take jnterest in Pondicherry.. . (Interrup-
tions)... Since he has been Temoved
from Tamil MNadu, he is coming to Pon-
dicherry. . . (Inferruptions) . . .

THE VICE-CHAIRMAN (SHRIMATI
JAYAWTHI NATARAJAN): You are
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also going to speak; you can respond tol

it then. Let him speak. Your turn
will come. You turn is coming, Yyou
can answer at that time. It is up to

him to Speak what he wants,

SHRI V. NARAYANASAMY: Some
schemes have been brought for helping
the peopl¢ who are indebted. The am-
ount allotted for them under those sche-
mes was not provided to them, That
is my charge. Some of the people who
have been deslared the 12al beneficiaries
could not get the Peneﬁt through the
banks_ That wag my charge, There-
fore, I said that the indebtednesg of
the poor sestions of the rural people
couid not be removel. For that, what is
your suggeStion?  That is for land re-
forms. The specific and basic thing it
land reforms. That will definitely give
employment opportunities to the  rural
people who are involved in, the agricul-
toral operations. Then, for rural in
debtedness, for women and chily labour
and for Streamlining the  agricultural
labour and mnon-agricultural labour Wwhe
haye been involved in the regular course
of work, what are you goidg to  do?
What are you going to do for providing
more help and assistance to the people
wheo are living in the Harijon basties and
colonies? They are the most affectec
people.  The rural labourers, the S<he-
duled Castes and the Scheduleq Tribes
who constitute one-fith of the populatior
of this country are the most affectec
people. 1 would like to knmow  from
the hon. ldinister what the  schemes
are because the 20 Point Programme
has not been implemented jn full swing,
The Jawahar Rozgar Yojna that  has
heen brought has not been taken care
of and, therefore, the rural indebtednes:
still remains and the rura] people are
suffering.  Most of the people are mig
rating from the rural areas to the towns,
I think they are feaving the rural areas
because they could not pget alternativi
employment All the people canno
depend upon the agricultural operation:

because of the mechanisation and mo-
dernisation. 'What steps are you going
to take for giving more employment op-
portunities to the people living in the
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rural areas so that their cost of fliving ) igﬁ- F 9fy qT I F % i
can improve, their health conditions =an | IT@‘«'HT m“‘Tﬂﬁ g AAET AT
, th b iti ! <
snd ey can oo the minimum asred | S 6 R gardr amf srren
wages for the work they do? There- ¥ 99 SAEEdT FT 30 Nfgww ww
fore, Madam, the hon. Minister, as 1 | Eo) ‘ﬁﬁ'@? g ‘F!ﬁ'ﬂ' T % |
said here itself last time, must take keen | Jfda =9 £t fegfa waT g? ¥ g
interest in the welfare of the laboar | ﬂ'ﬁﬁ'% AT ¥ FANT &, FAAA
and the poor and downtrodden, T ex- ¥ amog IﬁTﬁT ¥ il %' A
t F the hon. Minister som - A ) ’
flztl:.mc:;l?nt :'it;honregarl;n tor gsisin: h;:llp ! ﬁ ﬁ'ﬁ AR H@' % ¥Ry
to the poor and downtrodden people of | ¥ FAH WRIARY A& &1 T@lAT T%
this country, the rural fabour of his | wfgswra #t w25 fa$ AcE
country, the agricultura] and nom-agricul- FIATAAT T AST T E | 7g L
tural labo f thi 10 d also th . :
roral artisans of tshlzmgcl)urilrz;'n who are e & 7 @@t ot}
leadi hand-to-mouth life in  this - .
cc:mtlﬁ'. alTh':u'llc YDIJ.In. * ) ﬁ' ;TFT ?Fl'h'i“ﬂ'(“ W E;miﬁ%
oo e, | T o
FTEITE , ATy g ,
# @dg fufr 9x gw swersifew O TR A FE@MT g @)
giea anft ¥ 91T AR g §-§F
=t FT @ § Afew @ I & .
OFATE I3 A« TA1 FET G T guowel, ¥ fEdfor 8%
A & afer s@ w9 ¥ wewm ¥ T H o G @ E A @
£% o/ gA g4 AW Twai @ | TN B A A A 0§ ad
_ 3 v amg wfy w1 dmETa afem @faey
@O A FET G H R4AT T e
ST N R B\ A
& sSH) & fafa o~ i N
ey @ fae 1% e s felt & e AR @ & wedt
¥ guiT o wF 0 Agr 39 4= w0
R ) FHA FT ?ﬂ'miﬁﬂ; e ﬂ?;ﬁ?ﬂﬁ*:
TPt TATAT T 2T, o8
AN, § UIYHT €T ATET | qAT FHE | N
R T gEmhe, 935-9F F1H-
FTA, T Ffewrdr W FE=EET TyoE I oW 6% | ToE
At FrEafes fa a1 el FT A ff AT T AT 1969 W
ga%?ﬂ?ﬁ%,zﬁwm Wrgfwﬁlgqﬁﬁﬂmﬁ'
oY 5-7 A M |
g wFEd AR @Y, Wy Ag ' | ™
HE Fo-wT@T ¥ FH FA AT | 1§90 AT ATYFHT
#, o ag &f & Fm ooy oy | fdwww dar et ?
g fmm F1gt 7 &9 FF 79 ’
g w9 W wd ¥ BR BR | gup; SANGH PRIYA GAUTAM: 1
TR F IR FE qAGA T'F'(%T | was an admirer of Shrimati Indira
& AEEET, 4y 9 g W O | Gendhi for these actions. I am telling
T FET A 70 NAww & W you honestly. I am a nationalist first;
Wsﬁ Fr e off wfasa< arEr ‘ the party comes after thag.
dat § &1 ¥ ogwk W A faaw |
Wt wfyw & 9w wfest § s A ERAF TS AqTH
70 sfawa sen wER  &fwx | ofwEr e ot ¥ owm gg Twow

qogd #2197 Awgdl A, faFarE %Y, a) 7@ W gt w o frad
qE avt qft 4@ @ AT fRawa | 9@ awm Ao @rgid, [ww
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a1 @EEi d wesT FX feAr | ST
F3-gs FwEr ¥, 5% s3a9
A I @R A I@ 9T WA
AFU F AW, AW FA-IeAT-
At & T T 98 FU @ W
A gfaarelr a7 ' AATEE
Feqr FT faar

IR w0 5 ogw wemm F
fret-ad, T F AIC GH HG |
FfFT Ad aar F& AT F AN,
§ arq foar awar §, 4f€ § 7@ 92
T TETL JAal g St Y T g,
qig GHA FT HWE § | UF wEar H
gfen faehorr o fF o3 @1 o9 w60
TS | FE qAEE fFaEr 4@
qie ¥ @eq Twav o, @ AEE
fo s qeU @ FE & AT AN,
FG TR W AR FHE &
fafreet, aWedto TIT UHOUHA oTedT
g 1 |AT JAAT T c@gardr Flaar
Fa FC qFAT €, FATX Tl H A
FEET & | A1 FHEF FiEd T OUST
fafreet a4 T, § TASAR TG,
UH.US.U. 9 MY, SATH IHG I ¢
FAiH GF F T T FIEf F GUIHC
T FAT 9T FET FH F qA9G |
a1 Wgrer, T W F ALEt @l
wfq zafae A0 faer

qREAT, T T4AT H FrAT FAT
gUT g7 AR 9T F47, F A T
¢ & #mr g, ¥ Farar g fF oz
Feg AT @OF g5 | UF a1 AR
faer €0 fAem g@y aw g oA
gt AT\ |F q@ 9IE A AT
T ST w97 Ag W A& @l |
Sfr & € T3 F qer W g W
&y fafaw, fxfeaa mx W@ 7
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WETHT €7 ST ¥ | T9F I B
FIWFTC IR 9218 4T A1 q%

THN ¥ 3 9\ wfew wfw gare 4@
AW 9T 3T AR ¥ WHEA B A
71 "Hg "uar qEE  Fars ar
FATE 9T T Sid §% HT fEAm
WX FIM 9T W FHE TR I |
ggfe NG ot =1 219 Jo 9, 3a
TZ M FTOFIET FE 6T qg AW @R
ELIRIE (-

e
3
I3

ey ¥ 3¢ & zafag ag ® T e
frams #1 @@ F a7 gy IShifa
AT 47 | AfFET TEE 7 owrw o)
FHE F T H OTA AR & ;A A
B T 1 AR ST @a¥  wEayw
= A, WEgEAT, ¥ HOFT  eae
g Br S @d s g i &
A7 o 8@ UM AT g &
FH FIT T | AT FFT FAT ¢ A9
(FelY) a1 A, g AT qAEHE T
qT FIET q °, WG F AFS
T sfamr #wT F F9 ¥ 1 I9
F & el ey 58 &9, @
8 FEy g, Suy wE a9
fora@r =rearsar amer off, awr
¥ @M= w@r o9r, gEe & @
FIq ¥ g W Wy GH g T T
LIECICIR eyl O Dl
ITRT FH Ggw gl oA fa
AT IFT ISl FET &
oiaTia w8 9 wEl 7 9 A
g g M |

@

Al
. /‘HI%

%3
%594 s,

&+ I qgredr, HE 918§
IOt wHw A, gaft FET gy fE
gz qifpme ffese nfaee 3§
FE Y gglaa SR, sEeSnfa &
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fFg ool T F7 TERT TR FT
THT | %f‘m o AT ¥ ZieFT

FrT o1 A€ IRET, oW W@ § 99
¥ T ¥ UAr G ISET @A Rl
T\ gay FET atd J A FFAT AEAT
7oAz ag g f § femnq &1 dar ofF
7 98 fHard 4«1 & wor @t Far
q1, 991 FT WG FAGT AT, IJAT
TrAT faerel o1, AeTgL & SIqar av
a8 Aagd et 91 ag grafen
FIAT AT, FEAE FIAT 9T, JqA qAZL
freel o1 1 e faw qwg & g
qAET & FA94 &7 F {F AgC H
g T fear qar &, aT=mdr aqr
T & 3w A A aeas
FEFTA A FL AT g | Ieid gLl
T gt Hiw wEmn, A & FT
n= &7 faar & faaot & greEes
THIE FTA @ T g ST Tg FLHT
T3 2 T A g & gredes
3WT€€F?31'ﬁI@'H$T\‘rﬁ’Hfgg
T, AT W 2 IWT, FE Q@ F
AT, FAETE HT @1 & FEEEL
zafae gt & am & FWOA
g @a o1 fFaw &7 agr 9 17 @
g mar g Wi § oAwge ¥ fag
FIE T A ¥ & A aw q
Fg FY, I Iq0G0 F1 T IEUFT IS
qa19 %ﬁr qMEET ?. g & ?ﬂfﬁq
@1 et g fr frdvw o de v
(T WTT AT ST TC 7 I FT
wfqss goqa gom oW AT A
77 a1 wfasy wgwrEAT gHETI1 fRgAT
& W FZ 9T gRATRT T WA,
fF7a & faaal sz o wid, Far
@- agtrs;'m Frqfaar ili'l'a:’ I
M A F AFAANE FoT T fa

—

Z9 HEAT FoAT | TEAT ERY W

a developing  country
a welfare  State.

Indiy is
and ours  is

AT dAtal A @ W ¥ A
Wafﬁmﬁﬁqmw q‘ﬁ'l
aZ 7 T 9 qg AT A W gu

$ oir Az Y g § v g .
mﬂqqﬁﬁgqgm—(a—ﬁ-
F A1 97 g§F | IAAT ATIEH B
A A fEw T wEE A4

| Mifare Feayr 9q w1 @ fRar an
“zafaw & 3o ¥ FEAT STEM W
& A AT I A T AT q
q®AT FTEAl g, 99 ¥ 59 § B
FART AN FE ? ogg AT wR
O WIHIET @[T g fF owT oa
g7 AN Afg FT e F4 7
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[t 7= 7 Wiag)

w7 =Y qfafag FE? T 7 w7
aT ST S Ffy 9T gl
I FT G WT F wET W
S amT AT F mET ¥ WA

This is my first and foremost question.

AT HIART AT AfwF § Avgead
g @ A A Sy

Y Z®U 9w A8 g R o
717 YR ) qeas § qfw &5 7
aF w1 @w T, A gwrer urEl
F qlgurra &t 'Ta?r g T8 § W<
gramar § 5 W T art ot
7 qgx g ( 3I8F fqu § aar IrEar
gt Amgwr wgar g f5 gfvar &
The tiller of the Soil must pe the owner
of the soil.
aregaEt oY & Wi A T i
zafse alawaEe Wt g wsar @)
I never copy anybody.

I FEN F WAAg Ug § fm =l
QA T Sal § 98 FAE #T
aifes gAr =May ) 3EF &) wER
g g AT W YgAw §
a7 wAM GRS s oS
75 A gEMIRET dTETR WY
FUAT | TAY AW AT 99T AT, 2w
ARAMTAT a3 =Y qa Tg §
fF <@ 30 § 1 Faw, T, q313r
IR G F FEF g7 §, JeeTe
g @ 9u wfw w1 wm afwd@
g Awg N uF TEw AT
oW ¥ wEy wEfem w395 7 gt
FE AT WA SNEE % AH 9%
fewd 8, @gt 9T swe@ gl @Oy
T § IFH UF quy giar F fag
T4 TF 7 A A9 § 99 96 37
qatge Awgdt w7 7 AT HORIT
ag mﬁr-r g Wl ¥ gy ¢ ome
Ty & 5 mAam wagd &
grRidew Ag ghr & | gE fag
7Y as Waegom 7 gwr €y
73 TAA @1 ag @A & ) 9E
gar g T g & srad gma
708 Y FIPIT T, a3l 9 gERAAE
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TR RN & AT REAAIIH 79 @
g1 a1 WW g9 AR WWgH F
FIT F WA U H Ry o ?
A9 T q1q 78 & ¥ W wawi
FY qorawr & & | o afee g
g a1 (FaiAl F1 FHa W @) S
2 ¢ a1g wE & fwamT w7 wEe
A5z g AT ¥ ) gaET gIar g oAl
frari #1 a0 A g1 T ¥ A
w9 fEaEl F7 AmmEer WO
afer gw HergTy F foagr et
framt & Q& T § IR AHIA§I
F4i A faar st & 7 gelew #
WAt =@gar g f& w0 oww 9 d
afefeafral ¥ 27 TG Y Y oA
faarqmud ?

¥ oy g SR § fm oum
FRVEHRT FITAHT 51 a7 FE&H § |
FITH JEART E——I61, T,
wagr, AFIA, fosr wR gy 1 ¥ W
& At faw <@ & 1 wn g
W’tﬁmﬁﬁaﬁ‘raﬁ? FAT AT
% fac zaadw @mg 7 w1 @S
g WEIAE G § O ;T 96aE
IY AT wET B 7 S TRAEAT
TEEY TFW oMY qErusz § |t
& &t W arT gES oAl § i A
AT FA R
An industrial training cemtre must be
organised everywhere, in every  State.
There are hundreds of trades for which
the illiterate people can be trained,

Zf o, aomrT Y
awE ¥ qm  {edrn, w-afefaa
feaar aF wiEl & AT IFIE
wfgg g T M F UKAMT
fR¥w, Sasr gea aaat FRT
38 S & Fgd-dl | | A
% a2 ¥ wfgd a3 %8 &
T4 J(F FACT FRA \ FFAFTHEm
grfzare $g7 § o ST F1 B4t
FW E A § w2 F o™ §
TR STNE ST ARE ITEYN 497, shra
¥ w9 9% 0, Fq IAF TS &Y
TR TART oY, FAX FT @@T FHIT
IR A1 MT AT U FALT TR-

ST AT
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TREY oY T FT @Y g oy e
QYT 47 | T 87 9 I G ot
T gmy TR 3FEnt s 2
fer @ 1 wr ww ¥ I grwYua
AA RN ? R A G A v
g al 1@ w=t FFw w3t wig e
ST o

400 p.M. e

AR oA awm wW wr g,
IFH T =fFF) w1 womw QI At
AT &1 iy Ga g g% ¥ @

AT ATH AWA TeAT Ry E wm

A &1 q5: %07 F77 §C fr A 5 -
YA FT WT FTL, FBATE N
AT § A §LTI AR A, gy g
7IE T, G AT HIHST 2 ug
T g & oA 5 3g owat
F HES FAET ? gemanz

SHRI H., HANUMANTHAPPA: Ma.
dam vice-Chairman, I thank you for
this opportunity to speak on the prob-
lem of the rural fahour ip this country.
While initiating the discussion, Shri
Gurudas Das Gupta charged that for the
last forty years. the Government has
not done anything {for the ruraj labour
class. In my own way, I interrupted
him that even the so-called champions
of the labour movement alsy, have not
done anything tangible for

this  class,
Tt is for the first time our laje Prime
Minister. Mr, Rajiv Gandhi. who nad
beern able to go to the villages  perso-

nally. after looking intg their problems
and after making a survey, was abic
{o bifurcate the labour into the organis-
ed, in regard to whom the  so-called
champions claim that thcy are responsi-
Fle for whatever they are getting today,
and the unorganised and iuraj laboui. In
his budget speech in 1987. he made an
announcement: “Here is a class  which
needs the attention of the Government,
the attention of the society” if not the
attention of the so-called champions of
the labour movement, So. in hig bud-
ge( speech in 1987. he promised that he
would constitute a Labouy CommiSsion
which would go into the problems ol
the rura] labour and in pursuance of
this promise, on 11th August, 1987, he
constituted a Commission to go  into
those problems.

[4 Aug.
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Madam, Mr. Sangh Priva Gautam was
claborating the problems of the unorga-

niseq and the agricul¢ural labour, The
only thing, I feel, i that he pas no¢
looked into the Report of the Rural

Labour Commission which is kept in the
Library. If he had just gome through
that Report, for many of (he questions
which he has raised, he would have got
answers in that Report. The Com-
mission has, after visitlng various States
and studying the problems, come out
with wonderful suggestions, valuable
suggestiong right from defining the rural
labour, identifying the problems and
the trends of the rural labour, problems
of the agricultural labourers and the
differentiation between the agricultural
and the non-agricultural labourers such
as beedi workers, comsigruction workers,
brick workers, today tappers, fishermen,
leather workers, sweepers, scavengers
etc,  Whenever we talk atout the agri-
cultural sector, we think only of agricul-
tura| labour. But It wa, the wis-
dom and capacity of Rajivji that he
widened the scope or spectrum of this
Commission to include the urorganised
labour aiso instead of confining it ¢
agricultural labour,  The credit pgoes
to Mr. Sangma, the then Labour Miais-
te; who inaugurated the Commission

[The Vice-Chairman (Shri
Dayal Siogh in the Chair}

Shankar

and 4ave his guidelines ag to how  the
Commission was to functlon, As I
said. this Commission has not only gone
into the rural. labour, agricuitural
fabour. but also the unorganised labour
such as beedi workers, today tappers,
fishermen, construction labour and even
the kitchen workers’ problems were also
studied, analysed and various suggestions
were made to the Government, The
problem of the bonded labour also was
studied and proposals for their rehabili-
tation have been made. The responsi.
bility of the State Governments the res-
ponsibility of the Centra] Guovernment
and the responsibility of (he soclety as
such have also been analysed and sugges-
tions have been made.

from
Migrant labour

Sir, you come from ap area
where labour migrates,
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is a bigger problem. Many people are
migrating -every year. There are per-
manent migrants and there . are ~tempo-
rary migrants and their pioblems . also
have been gone inta in depth. . The
.problems of the migrant labhour like
temporary shelter, the educatiop of their
chidren, not only in their own States,
but alsg in the States to which they ars
migrating, the question of their Jlango-
age, the problem of their schooling—al]
these problems have been studied and
analysed -and various suggestions  have
been .made, Woman and child jabour
was- the special subject of the Comnis-
sion including kitchen  servants  and
their problems have .alsp been  studied
and suitable recommendations have peen

““made, As Mr. Gautam hag put it, the
problemg of the tribals and the people
in the forest areas have also been stu-
died,

The Commission has also dealt with
the land-based labour Jaws and tenancy
laws and hag suggested modifications in
the existing laws and (he propose
fugure legislation for the benefit of the
rural agricukural and unorganised
labour, More thrust hag been. given
lo the temancy Acts and their  imple-
mentation. Land ceiling question and
surplus land distribution and common
property resources have also beep stu-
died. Certain properties have to be
managed by the community for the bene-
fit of the community whereby the agri-
cultural labourers or the unorganized
workers, whg cannot own apy Pproperty,
cap also get benefits from the common
property. Even this was aisg the sub-
ject of sudy by the Commisiop and
they have studied this and have made
certain suggestiong which  haye  been
placed before the Government. Somc
of these common properties have to be
owned, managed and supervised by the
community for the benefit or the whole
community. . The - decentralised  village
panchayats should. shoulder this respon-
sibility, Thig suggestion al30 has been
made. With regard to agrarian laws which
have not been implemented and  with
~regar |. to maintenance of land recf:ids
also -the Commission has given sugges-
tions. Not ounly this. The question of

[ RATYA 8ABHA ]
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* employment ‘ generation also  has - be
-dealt with by the’ Commission.

Employment. - generation is the - ma
problem for. the -rural Jabour class. Th
are at the mercy of the landlords ai
they are at the mercy of the big farmer
The labour market will be =~ fluctuati
every day. and. they- -suffer quite ofte
So, the Commission. bhas .come aug -wi
certain Suggestions and proposals - fi
employment -generation and come O
with a strategy: for:generating emplo
ment in the rural arehs so- that ¢t
Iura) labourers-can be engaged ~thriugl
out the year and can avoid -starvation.
-

Minimum wage is one aspect whic
everybody speaks about ang which m
body follaws up. Nobody implemen
the provisions of the legisiation in th
regard.  The Compmission took up th
issue first and ap interim report I
minimum wages hag been given, Tt
Government. of India also has made i
own efforts in revising the  minimur
wages at the moment, But, s yo
kuow, ours being a federaj State, th
Government of India hag to take th
State Governments intq confidence, S
the Labour Ministers’ conference  he
been held and certsin proposals have bee
mads. - Many of the S(ates have thei
own reservations :about certain things
But .the Government of India, sinc
it cannot. force its -decisions, after
dialogue with the States and after artiv

ing at a comsensus, has fo  implemen
the - recommendations,
The Commission atso has identifie:

the basic needs. of the people  whici
are, as Mr. Gautam put it, roti, kapra
makan and education, There are variow
~uggestiony which have been glven a
tn how we should go about in this nuat
tsr.  Op social security igeasures suct
ag old age pension, life insurance, mater-
nity bemefits, disability and aceidez: "
nefits, minimum health care ang sicknes:
benefits, the Commission has not  only
identified. the. problems, bup alsg has
come out with many snggestions .
Finally, they have given their suggestions

‘on how to manage, as to who should be

the participants. For example, if it is in-
surance for rural labour, they have said
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" as to what the responsibility of the State
" Government and that of the' Central’ Gov-
‘¢rriment is. 1 it is a ‘health schicme or en

accident benefit, it has comme' out with

practical suggestions as to who should
--take - care --of -this “expenditure, “what the
- -rasponsibility of the society is,- -what the
.- respomsibility of the State ‘and- the- Centre
-should be. - These sugpestons are given.
---Fven ‘abeut-the ‘orgenssatiopal -wing also,
. the Commission has made an in-depth stu-
- y; --and -thet- various Organisers.

SHRI SANGH PRIYA GAUTAM: Mr.
Héqﬁm,mtbappa, you are referring to tha
" Commission ~and its recommendations.
" We arg concerned that no recommenda-
" tion has yet been implemented at all.
"'So, we are going to suggest ways and
. means,

U e (sh e 2@ fag)
TITG #Y EFT I g7 OWAr |
SHRT ' H. HANUMANTHAPPA:

Ur;fértunatély} when. ..

- "THE “VICE-CHAIRMAN (SHRI
‘SHFANKAR DAYAL SINGH): He was
"Biia* bf 'the Memmbers of the Commission.

“~8HRIL © H. HANUMANTHAPPA:
“Sir-unfortunately, when I referred to Mr.
~Gautam, 'he was dpeaking to Mr. Mafhur.
-That'ié how he could ‘not 'listen to what 1
aid . ~Many bF the pointg Which he raised
in~Mis speech ¢ould have been answered
it+he “had-just ' gohe through the Commis-
5idh's ‘Report.  Thet “was “my initial re-
mark. He has not read that. I agree,
we have to go a long way. I am coming
to.that 4spect. -That is why I, a-Member
of- the- Commission, am- standing here. I
am . asking -the ‘Government. The Gov-
ernment has to do semething. ' Rome is
not built in a day. Don’t forget it. Mr.
Gautam, owvernight, -don’t except miracle.
Whether it is - the BJP- Government 'or the
Cangress ~Government 'overnight, we can-
not even build the- Ram Mandir. Don’t
forget .it. - It. requires time. -So,  dom’t
expect results overnight. )

SHRI SANGH PRIYA GAUTAM: You
are in power since independence.
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SHR1 H. HANUMANTHAPPA:
I know because you had no opportunity
and you could mot do it. It is not thai
we. have taken it.  You werec not in a

position. Tt is not my misfortune. . It wag
your - misfortune.

THE  VICE-CHAIRMAN  (SHRI
SHANKAR DAYAL SINGH): Hanu-

manthappaji, you are an -expert on the
subject. Please centralise on the subyect.

SHRI H. HANUMANTHAPPA:

' Sir, these interruptions’ are the life of a
" “parliamentary debate.

Sir, I come to what Mr. Gautam has
said. Equally, I am also interested. And

T request the hon. Labour Minister one

thing, Sir, T once said that this wag his
brain child under the direction of Shri
Rajiv Gandhi, the late ' Prime Minister, It
was Mr. Sangma as Labour Minister who
drafted the terms of reference, whe con-
stituted the Commission, who announced
the Commission on the floor of thjs.-Ho-
use and the other House. And heo fin-
alised the terms of reference. And 1
should thank him for all the co-operation
and help given in starting the work of thig
Commission.- Now, the Commisgion’s
Report is on his table. Labour is the sub-
ject which is dearest fo Mx. Sangme. As
I already said in his absence, Sir, even
though he is runming away from the La-
bour portfolio, somehow. or the other, the
I.abour portfolio is after him, it ix coming
back to him, in.search of him. At least
for that purpose, he has to do -something.
That is what T am urging upon him.  Of
course, he told me that a Committee has
been constituted under his Charmanship
and that two or three meetings were-held.
They have gome through the Report and
they have identified the areas which they
can straightway implement. This is ans
Report which cannot be straightway.im-
plemented by the Government of India.
Let me tell you, Sir, thas there are certain
suggestions which the Government of India
has to initiate, and there are. cortain. sug-
gestions which the State Governments
at their level have to implement. So,-the-
Government of India, sitfing in. Delhi,
canno¢ -straightaway order, “you . do this
or you dg that.” Then, Mr. Gautam will
stand up, in spite of his love for the sub-
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ject of Ilabour, and say, “How can vyou
dictate sitting in Delhi? I have a separate
Government in Lucknow.” And whether
Mr. Gurudag Das Gupta may argue here,
he will again say, “Give me the freedom
to implement in my State.” So, there are
certain things which the Government ot
India or Mr. Sangmgy sitting here, cannot
directly order. That is why 1 am request-
ing the hon. Minister that as a policy,
they can accept some of the things lika
the social security measures, old age pen-
sion, health, insurance, etc. 1 think, they
can straightaway accept somc of these
things. The acceptance itself will go a
long way in sending a message to the Sta-
te Governments tha; they should imple-
ment some of these measures. Certain
State Governments are already implement-
ing these measures: some others are still
waiting for the outcome of the report.
The report has already passed through
the Janata Dal Government, then the
STP Government and ultimately the report
was finalised under the Congress Govern-
ment. This is your own baby and you
have to take note of these thinpgs. T re-
quest the Minister thay wherever it is pos-
sible, he should accept the proposals.
The State Governments =and varions
other institutions and agencies can take
note of it and wherever possible, we
should follow it up with them. Where
there are complications, where there are
some financial constraints, in respect of
some of the measures, these can be post-
poned. All of a sudden we cannot take
a decision sitting here, on our own, be-
cause if we are mnot able to implement
those things, jt would not look proper.
So, wherever possible, we can take a po-
licy decision and follow it up with the
State Governments in respect of those
measures, and 1 request the hon. Minis-
ter to state here and now that the Gov-
ernment will devote its mind to this as-
pect and that he s inclined to accent
some of these things. But in case of those
measures where huge resources are need-
ed, where some consnltations are regnir-
ed - where there is a likelithood of a cer-
frontation coming up between the Cen-
tral Gowrnment and the State (Govern-
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ment or among various organisations and
various agencies, such of these problems
can be looked into by a discussion across
the table and ‘settled, and a positive deci-
sion arrived at finally.

Discussion

Rajivji first of all thought of separat-
ing rural and unorganised labour from
the organised labouwr force, because all the
benefits available under various labour
laws like the Industrial Disputes Act, werel
taken away by the organised labour, even
though these laws are equally important
for the nmorganised and rural labour also.
1 am talking of the laws which could not
be enforced at the rural level. Even the
organisations which championed the cause
of the rural labour could not enforce
these labour laws so far as unorpanised
and rural Jaboutr was concerned, This
was hecause of peculiar circumstances and
conditions of the lahour which prevented
this unorganised rural labour to avail of
the right of conciliation, etc. Tt is now
the duty of the society, it is the duty of
the Government, to take note of the in-
capacity of the rural and unorganised la-
hour to have the right of conciliation, the
right of going on strike, the right of stop-
ping work. etc. There is a rural labour
force of 150 million in the country. What
will happen if thev decide tn strike work
even for a week during the rainy season?
What will happen if they refuse to go
to the fields to sow seeds? We have to
take note of such an eventnality. We have
to take note of such problems, Therefore,
it Is the responsibility of the sncieti' and
also the Government to Jook into that
aspect.

T request the hon. Minister to accept the
recommenrlations with regard to the so-
cial securitv measures, like old-age pen-
sion, maternity  benefits. The Govern-
ment should straightaway accept these re-
commendations as a matter of po-
Yicy. Guidelines can be sent to the State
Governments in this regard. The hon.
Minister should call the State Government
renresentatives  and haver a discussinom
with them. Tet a oomsensus emerge.
He shouhl initiate action on the Commis-
sion’s report which will go a long way in
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leking care of the welfare of the rural
and unorganised labour including the cons-
truction workers, fishermen, beedi  wor-
kers, kitchen servants, etc. [ hope the
Minister will, in his reply, come out with
a positive acceptane of the report and an
assurgnce to initiate action on the recom-
mendations made,

*SHRIMTAl MIRA DAS (Orissa):
Mr. Vice-Chairman Sir, I am thankful to
you for giving me this opportunity to par-
ficipate in the Short Duration discussion
on the condition of Rural Labour in the
country. While we are discussing the pro-
blem of about 70 per cent of our popula-
tion, we should have been given more
time for it. Unfortunately, we sometimes
give more time in discussing the Problems
of the rich and well-to-do section of the
society. Our policies have only helped in
providing more benefits to the wich peo-
ple. '

Mr. Vice<Chairman, 1 am reminded of
a proverb in Oriya which says that we
should speak from our own experience.
In the light of this proverb. 1 would like
to speak a few words about the perfor-
mance of different governments since in-
dependence. Most of the time the Cong-
wvess Party has been in power at the cen-
tral level. I know my friends in the trea-
sury benches would not tolerate the truth
that Jawaharlal Nehru could never rea-
lise the problems of the rural masscs, He
was totally unaware of the sorrows and
miseries of the people in rural greas. His
dayghter Mrs. Indira Gandhi who came
1o power with the slogan “Garibi Jatao”
equally ignored the hopes and aspirations
of the rural people. People of India were
carried away by the hollow slogan of the
“Queen of Delhi” Mrs. Indira Gandhi
and Teturned her to power again an
again. She could never materialise the
Ppromises she gave to the toiling masses.
Mrs. Indira Gandhi remained in power
foy quite a long time. As my friend Mr.
A P. Gautam has said, She did nothing
for the upliftmem of the rural poor. Mr.
Rajiv Gandhi took over from his mother

*English  translation of the original
speech delivered in Omya.
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Mrs. Indira Gandhi as the Prime Minpister
of India. I would like to thank him for
his concern for the rural poor. He 1 up
the National Commission for Rural Lab-
our. My colleagues Mr. Hanumanthappa
and Mr. A. P. Gautam have already
referred to this Commission, 1 don’t want
10 go into the details of the Report.
RFvery speaker has said that the rural la-
bourers are unorganised. All of us feel
hat government can not ocganise the rural
labourers because the condition of rural
labourers is totally different from that
of the industrial labourers. These land-
less apricultural labourers can not go on
any strike, They can not resort to any
demonstration  against the government.
Th:y <annot go on strike only against
them elves, The outcome of their going
on strike will be starvation for them. The
industrial workers are orgamised. They
can go on sirike against the factory own-
ers. The task of organising the rural lab-
ourers 18 as impossible as building a lad-
dev to heaven.

Mr. Vice-Chairman Sir, 1 would like
to refer to the existing disparity in pay-
ing the minimum wages to the labourers
in different States. In my opinion there
should be a parity in the payment of mi-
nimum wages to the labourers all over the
country. The government of Orissa has
taken the decision to pay a minimum of
Rs. 25/- tp the labourers in the State.
But unfortunately the vested interest at
the behest of Congress Party opposed
this decision. T wonder how they oppose
this when crores of rupees of the peonle
are being looted in the recent securities

scam. The loan-waiving scheme was
implemented by Janata Government. Lakh
and lakhs of small and poor farmers get
the benefit of this loan-waiving scheme
The critics of this scheme alleged that
the bankine system has lost credibility. 1
strongly deny this allegation.

In my opinion the Congress Party is
responsible for the present economic crisis
facing the nation. At present the poor
labourers in the rural areas are facing
hardship due to the wrong economic poli-
cies of the government.
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Mr: Vice-Chairman Sir, No. commission

can,helf the rural, people. The members
of the..commissjon have themselves not
realised . the condition of the villagers.

he. .people who a;rc',,fomlulating. the poli-
cies.and plannings.of the government. are
themselves. not .aware of the causes of the
misery .of t he rural labourers. 1. doubt
whather .the. planpers have at all seen the
condition: in theg. villages.. We should not
follow. the ideas.of Jawaharlal Nehru or
Indira Gandhi- but - that of Sardar Patel
and Tal Babadur Shastrj to help the rural
labourers in- the . country. The different
theonies . written .in . books can not uplift
the rural Jabourers.. We. should take effec-
tive steps for providing employment to
them. . The exploitation of child labour is
rampant in rural areas. Steps should be
taken. for eleminating this evil from.so-
ciety. Better transportation, road, medi-
cal, health ;and education facilities should
be provided. to the:people living in rural
sreas, Otherwise we can do very little
for this unorganised labouy forces in the
country. Thers ‘is no use blaming Cong-
ress Government or Janata Government
for the. misery of the rural labourers.
This ia not going to help the seventy per
cent of thé labour force in the country.

In my state of Orissa about .80 per cent -
of the populatipn are living below poverty .
line, Out of. this, .40, per cent are tribals,
and, Harijans.. Many . programmes have

been . implemented  for uplifting. their
economic_and gocial. condition. But there

are still enough left to.do: for them. The .

planners should take- the typical condition
of the Iabourgrs in. different States  while
formulating . policies. of the governmcntl
T am_ sure, government will implement
the Report of National Commission for
Rursl Lfabou: in letter and spirit.

T'hank you.

SHRI DAVID LEDGER  (Asiam):
Mr. Vice-Chalrman, Sir, the condition of

raral labour in this country is indeed. .

deplorable. Be it in the agricultural sec-

tor or.in.the pon-agricultural sector the!
situation is thls same.

[ RATYA SABHA ]
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The labourers who are engaged in the
rura! sector continue to live below the
poverty line.- - And, Sir, there cannot be
any doubt that -the labour class “in the
rural sector- constitute - the most vulnera-
ble section i our society. Yet, there - is
partically’ no- relief in -this. country : which;
is available .o _them,. They. remaih -ignor-
ed and neglected, and I fully..agree. with:.
Mr. Gurudas Das Gupta when he says
that the rural labour continues fo remain
totally dependent on the employers who
are exploiting them. to the -hilt. .

Sir. we have labour laws.in thiz coun-
try.. We_ have, varioys -types. of legislation.,
which - cover approximately 26 -million- la--.
tourgrs-employed . in the organized indus-:
trial, sector,  both public. and - private,, But
these. legislations, . we have seen during the.
past .50, mapy . years, haye. rot been able
ta covcr and . protect, the. smg]l scal;e ang...
the unorgamzca. secto:. In, I,Ius sectar.
the work force continues to be explo: ted

Sir, .we. bave the Dirsctive .Principles
of State Policy, Chap&e,r IV of the Cons:
titution .of, Indxg clearly enunciates these .
Durcctwe Pnnqlplg'a ~ We , have Artlcle
41, we  haye Art,lqle 42. Article 42 o
the COl'lstltl]tlQH clearly says: )

“The Stafe shall' make provision =
for securing just and hurhane condi
tions of workﬁ Lo

This provison is very c]c'u- and  speci-
fic, hut we have seen that thc _Stage has
not provided just and humane condmons
of work, especially. in_the, rura; areas,
and vet Lheme, is mo 1em.;dy .avgulable’tw
them hecause these _rights, are, not ;ustlpl-
able. A workers cammt go 1o the court .
of law, seeking legql redrsss to gét his
right enforced. bccausc. as 1 said, these
rights are’ not 1ust1c1able o

Sir;, the other day we were discussing
the Plantation Labour (Amendment) Bill -
in this' House. - While participating in
the discussion various Members includ-
ing myself tried to  highlight the plight
of the workersi-in. plantations, in tea gar-
dens,. in coffee. gardens . of -this-.country.
Sir, the plight of garden workers in this
country. has ‘to be seen to ‘be believed.
They stidl, contimue. to live: in™: uﬂerl‘r
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deplorable conditioms. One has to see
the .housing- facility; one has to see ihe
health-and-senitation ‘provision, one bas . o
soo the educational facility given tg the
labour class -jn - the gardens to believe
them.  This incidentally is the condi:
tion .of -.one-ot the largest work force in
this .country- in the rural sector because

the ..gardens- are situated in the rural
sectan, in the villages.
Sir, -we' alsp have the Child  Labour

(Prohibition -arnd -Regulaticn) Act, 1986.
. This Act prohlbits * engagement of chil-
dren in certain employments and proces-
ses--und is supposed to regulate the condi-

tions of work -of © chiidren in  certain
other employments. This Act says that
a <hild -who is below the age of 14

years, sral- inot  be employed in certain
employmetits:<-certain- processes.  Section
3 is very-clear und specific in thiz regard.
These--occupations "and ~ process . have
beep: specified--and taid down in Part A
and Part ‘B of the Schedule to the Act
Ssction 7 of “this” Act specifies the houra
amd the -period “of work, and it clearly
says that the hour of work, the period
ot work--for a ‘child "shall not exceed
three hours- and - after three hours he
shall be -given- a break: for one hour. It
alse- says that -no child shalt’ be permitled
to work ‘between-7 p.m. and 8 a.m. Sec
tion;: 11 clearlylays down that the em-
ployer- shall  maintain- 'a register showing
the names and-the dates of birth and the
hours and period of work of the child-
ren who have been -employed. These
provisions- have ‘been openly’ and blatant-
W -violated. - And -we- know that children
sonstitute -a --sizeable chunk of the rural
labour:

Sir, before T conclude, T would only
like to say one thing tha; while we
have been—when T say “we”, I includs
the’ Government ..also—preoccupisd with
logislations with a lot of formalities, wits-
laws, with regulatioms, with restrictions.
with controls, it seems that we have lost
sight of the humane priorities. In the
mean time, the .condition of the rural
labour has continued to deteriorate in this
country.

Sir, . my . oaly . suggestion to the hon. .
Minister who is preéent in the  House, .
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would be -that the legislation related” (o
labour be modernised and its scope ba
broadened and .widened::se:- as -10 protect
the .interests of the rurad-¥abour ‘and to
provide them the much needed ‘social se-
curity. )

Thank you, Sir. -

SHRI- - MOTUR1Y HANUMANTHAi
RAO (Andhra Pradesh):” The condition
of - the rural poor is being discussed now.
Many of my colleague: have described.
lhe: actual misery that: rural India i5 fac-.
ing.  But the question srises what is it
due t>? So ‘many schemies, so many
commnissions; -so - many - policies and so
many slogans had been there.” I witnessed
all of the Sarvodzva; Sréyoraj, socialist’
pattern of society; Garibi Hataeo, social-”
ism itself, lapd- reforms' and - Jawahar
Rozgar Yoina, All these things -are there.
I ask my friends who -have. already” spo-
ken, though they  appraice-the ~deteriorat-’
ing position that is . in existeace,” what 1
it all. due.-to? Even today; -despite- all ‘the-
schemes, - rural ' India - is suffering: - the
most, Most of the BO: per cent of our
people :living in the countryside are -the"
most down-tradden, ~oppressed --and sup--
pressd .socially and -ecomemically: and -by
tre - Police Raj-zwlm.: These things -are
continuing,- Why?  Yesterday our hon-
Planwing . Minister was- = saying - that 41
crores  of the -people are:poor, according-
to the antirpowerty datw-of 199087 Out of -
85 crores of.populations, “41 crore -popu-
lation is povertysstricken . Though they-
given: a differemt definition- for the pover-
ty line and-other things, 41 cropés means-:
34 per cemt of the world poor -populas
tion is living.telow the poverty lime in
India. That :is the present!sitaationi Why
is it happeming?. It is happening: becsise
of the policies adopted.:: Becanse- of ‘the
textile policy adopted: handloom: weavers '
are facing .starvation deaths- .Last year
between Augwst and: November' almost
100 handloom. - workers in .Andhra Pra-:
desh died of starvation. What is it due
to? Poverty is growing everyday. Their
comglition: is deteriorating : everyday. -
Their annual  family income comes (0
Rs. 3700 .or. so, whereas the State itself
has . prescribed Rs. 4,819 as the poverty
ling criterion. These people were getting
much lower than -that. .  Not only: that, .
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if you take the national criterion, it was
Rs. 6,400 income per famlly per annum.
Because of the rising prices, what is the
criterion now? I remember in the last
Session the Planning Minister had stat-
ed here that according to the latest esti-
mation Rs. 11 060 must be taken as the
family income per anpun: as a criterion
to assess the poverty line. Tf that is
s0, what is the use of your saying that
30 per cent of the population is under
poverty line. PDespite all these schemes,
their incomes have not grown. Unem-
ployment is more now. Their conditionis
detertiorating. By means of paper es-
timate we may say from 40 per cenl
it bas come down to 30 per cent or 27
per cent. But all these are hijacked by
the rising prices. Trey do not want to
caloutate that at all. So what does it
mean? Thig provery line is bougus. All
these schemes are not helpful to most of
the population, That is why their condi-
tions are deteri.orating'. Rural India means
mostly agricultural labourers living therc
Now their ranks are swelling because of
toddy-fappers, handloom weavers and so
many other people who have been ret-
renched also joining them. They find no
work there and they go to the fields
only .That is why their ranks are swelling
and poverty is growing like anything.
Their life is really horrible and misera-
ble. They are facing drudgery in the
rura] areas. Why to talk of land reforms.
I am glad that our hon. colleague, Shri
V. Narayanasamy, has sajd that Wesl
Bengal and Kerala have implemented the
land reforms. At least hc has been far
that way. I ask, where is the will power
to implement the land reforms? A date
in the month of June was Selected for
tre purpose of implementation of land re-
forms. The month of June is over. The
month of July is over. Now we are in
the month of August. A date in the
month of September has been set as the
target date and that also would be over.
In the meanwhile, I have no illusion that
anything is going to be donme. On the
other hand, drought conditions are pre-
vailing in most parts of the country. In
my State of Andhra Pradesh, there are
dry areas and there are delta areas.
Delta aress are far better than the dry
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areas.  But this year up till now ther
ar¢ no rains ip the delta aveas, Only 1!
per-cent of the irrigated land is under
going transplantation up til] now an
the remaining land is yet to be trans
planted. Under these conditions, the rura
POOr are not able to get any work a
all.  If there are rains this month, ihen
most of them would find some work it
this month. All of them gather togethe
to do some thing besides contract labon
itself. They are paid les; wages. Becaust
of the pressure of work, more wages alst
might be paid but that will be only fo
a month. So three or four month
work is reduced to ome month's  work
Later what is going to happen? Accord
ing to a Sample survey, on a particulu
day in Tamil Nadu, 77 per cent of wo
men and 44 per ceny of men have nc
work at all. So condilions are deterio
rating. The number of cultivators i
also decreasing. The number of agri
cultural labourers is increasing. Thei
number is going mp. From 1971
1981 itself, the number of cultivators ha
come down by 12.6 per cent. But ilu
yumber of agricultural labourers ha
gone up from 21 per cent to 38 per cent
These ar, 1981 figures. By 1991 it has
advanced further and almost 5C per cen
would be number of agricultural labou
rers. Unless basic reforms are attendex
to, with will power which is necessary
for it, nothing is going to be done. Somx
simple schemes or repeating the ok
schemes and  promising this and tha
would not help the rural India. So al
these things must be seriously attended
to. What have they done with regard ic

Tand reforms? Only 1.25 per cent of the

cultivable land is distributed. up-till now,
since 1972 onwards. The slogans had
been there. What is the net result? The
net result is, most of the land is con-

_.centrated in larger farms, larger holdings.

While 75 per cemt of the cultivators are
holdig less than five acres, they are
having 26 per cent of the land with
them. But 2.4 per cent big farmers hold
22.6 per cent of land in their  hands.
When the concentration of land is like
this, how can the poorer sections of the

couniry be helped? 1 do not know, That is
why it is high time we thought seriously
about it. The basic understapding must
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be there; the will power must be there.
There must be a change in the attitude
of the Government. Simple palliatives do
not help us ag all Land reforms are
lo be implemented with the necessary will
immediately.  1f there is no land distri-
bution, there will be no employment in
rura] India at all; there will be no in-
come; nothing wil} be there. So that
should be attended to. And, the pro
vision of minimum wages are never im-
plemented at all. Man-power is the lar-
sest resource we have. It can be used to
build big projects. But no such project
is attempted at and so, man-power i
wasted.

Io addition 1o impleinenting the pro-
visions for minimum wages and land re-
forms immediately, we should eliminate
social oppression also because most of
the downtrodden people come from the
Scheduled Tribes. the Scheduled Castes
and the backward communities.  If this
rroblem is contained or solved, this
caste-ridden society would find some so-
lution to unite and to fighy for a better
standud of living. But that is not done.
(On the other hand, caste solulions are
sought. Under these conditions. 1 think
some serious thought mus( be given 10
this problem. Unfortunately. we go on
discussing other issues. We make allega-
tions and counter-allegatioms. We do
these things for hours together and this
serious problem which is faced by the
entire rural ‘India is not finding much
time at all in our Houses. This is the
hopeless situation. Legisliation must also
be attended to. There is mo protection
for the rural poor. There is no legisla-
tion for that So many small things like
the widow pension, old-age pension, etc.
are promised. Bu; they do not solve the
basic problem at all. That is why T ho-
nestly plead with my colleagues of all
parties to urgently think seriously about
this problem and ‘come fo proper solu-
tions, Thank you.

SHRI PRAGADA KOTAIAH (Andh-
ra Pradesh): Mr. Vice-Chairman, Sir,
1 thank you for giving me an opportuni-
ty (o speak on this occasion, At the out-
set, ¥ would submit that our Govern-
ment are more interested in the salaried
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seclor and not {0 in the seclf-employed
sectors. That is why the suffering of the
self-employed sectors. That is why the
suffering of the self-employed sectors is
there in the country. My learned friend.
Mr. Hanumantrappa, has referred 1o the
report of the Commission and also its
recommendations. Even Dr. Rajendra
Prasad, while he was the President of
India. constituted a Commission under the
Chairmanship of Kaka Kalelkar. They
had made several recommendations to
improve the lot of backwarg classes
purticularly by recommending protection
to their industries. But, urnifortunately,
thar report was kept in cold storage, On
several occasions, several Committees
were appointed not only for the rural
labour but for the textile labour. for
the handloom weavers and others Today,
tre subject-matter under discussion is to
o be dealt with by four or five deparl-
ments but unfortunately, only Mr. Sangma.
who is the in charge of the Labour De-
partment, is bere. The Minister of Indus-
trv should have been present, the Mi-
nister of Textiles should have been pre-
sen!, the Minisler of Agriculture
should have been presenl and the Mi-
mister of Planning should have
been present. But none of them is present
to know what the Members are speak-
ing about the rural labowr. With regurd
to land reforms. .(Interruptions)

Sir, there are Sseveral segments ot
self-employed people in this country. It
may not bs possible for the Government
to improve thier lot overnight. But let
us see the big segments of rural labour.
What are they? The agricultural Jabour
comes first. The minimum #ages under
the provisions of the Minimum  Wages
Act have been fixed for them but are
they being implemented? Is there any
machinery to implement the minimum
wages for the agricultural labour? It is
not being done.

Coming to land reforms, several laws
have been enacted and seveval issues as
being discussed. But, what we find in
the rural area; is that the landlord con-
tinue to be a landlord. I do not know
in what form the land reforms are be-
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iB§~‘.implqmmJt:d because 1 have .no exs
perience. jn that field.

The:;next -segment is the fishermen—
not-the inland; fishermen but the fisher-
men: on the coastal. belt: In Andbra Pra-
desh, there:is-a coastsf belt of more than
700 kemg- - S .

At every place, we find thousands of
fisrermen- on the coastal belt living on
fishing. Whai is being done nmow?
fishing industry has developed but the
fishermen are going down. That is what
is happening because - 'we have introduced
machanised - boats. - The * mechanised
boats instead of confiring themselves to
deep-sea - fishing, are coming to the coasts
for cdtching the fish - How does the Go-
versment - expect lakhg and lakhs = of

fishermen to - -live -on - frching when jt is =

encounraging - middlemmen, when it is en-

ceuraging the capitalists' who are' having

machapised ~boats costing lakhs and
lakhs of rupees for which it is spending
money from the -exchequer?-Ts it possi-
ble? I would like to know from-the Mi-
nister what the- Labour Department has
done for them. Tt is under the Agricul-

tural - Department. - Thiy. must  know what

is being done for the fishermen. A to-
cial- security fund of Rs. 1,000 crores is

kept with- the-LIC: 1 want
5.00 :-P.M' to know in what form it

is being -utilised, for whose -

benefit it is being utilised, and what sc-
hemes have been formulated for the
benefit  of the so-called security of the
people living imn the rural areas.’ 1
know the condition of the agricultural
labour. there. If one dies when local
Maggdal. Officer recommends his family is
getting Rs. 3,000/-. Wha beaefits is
each category of. rural labour is getting
out of the total Social Security Fund of
Rs. 1,000 grores which is stuck with the
Lic. N

Lat: them ,come. forward and see for
thomselves that whatever they do . la-
Bour is benefiting the middlemen, mot
the labourers.

Now I come. to:..the Rencwal Fund,
Already : -you . bave 1, creaed  .a Renewal
Fund. of Rs. 200 crores. It js not cl_pax
as o haw. the Renowal Fund . is )
to - be - Milised .for the, benchy of the la-

The .

FHRE .
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bour displaced in industry, but accord-
ing to my knowledge, I understand that
the Repewal Fund.is going to be utilis
ed for the. benefit  of organised: labour.
who are to be displace din .the meeha-
n'sed -sector. What ahout the people: who
are to be displaced in the cottags indus-
tries, on..account,: of -the uncheaked: and.
growing . competition of the mechanised
counterp@rts? Due to the sudden spuri.
in the yarn prices. the handloom Weavers
were umemployed. and.. ultimately-. they
had died out .of starvation. More than a
bundred weavers. died, particulaely * in
Andhra . Pradesh. Neither the  Govern-
ment of India nor the State Government
had come forward to help them, but
pere in Delhi, Sir, when two hundred or
more: people died after consumingsillicit
ligour,, the . Government . was .very kind
to. find - funds.ifrom the Excheques:to pro-
vide an _ex-gratia = paymeat:of - .Rs:
10,000 . to- their farmilies—perhaps,. it is
internded that:the -other members.of the
family -.also . should - .driok . and die-but
nothing . to the - handipom iweavers. - What
can they. do? We acg. always. saynig; . all
the- political «parties; also* those. persons «in
power ;sayu.that i:we -want:dignified em-
ployment..for. women. . Are you -look-
ing..into this aspect? ... ({nterruption)..-. .
Siry in pur areas.there ‘ere- 50,000 womes,
particulary - in . Krishaay i Guntue s districts,. .
West - Godavari -district: and . Bast Goda- .
varj district. . Theyw depend upon :wea¥.:
ing:of .cotton: Nawar ‘tape. They carty On:.
their houschold duties, but: at: the seme:.
timae: with:  simple,. implement they will :
be .carrying on weaning ..-of thiy cottoa:
tape: : The ..Government: has: porenitted = the:::
capitalists ito -have some . powerlooms:and:
prodwce. plastic-tap... With-' that: more.:
than:/50;00:-women have:lost theic cmploy..
ment. For the- benefit..ofs two or three::
capitalists; ' we have: -owned teac-:power---
looms to produce -cotton tape, Iy . this
the Industrial- Policy. we -are having?: Is
it going ‘to help this. country? I would
like-to know. whether: this.is the.way ‘o
praise Gandhiji We are -always. - praising:
the preachings of Gandhiji, bat we
never practise .thy . philisophy of Gandhiji,
We know to praisc.. Gandhji -we- know
to  prajss. Gandhijfi, we know fo praise -
the, preaghings of. Gaudhiji, but we never .
practise . she.. philosephy of Gandhift. Is’
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it powsible for the Government to pro-
vide cmployment through establishment
of machanised industries. It is never
possible, not possible for this '
ment.  Millions of our people are un-
employed, They are strufifiling for sur-
vival. We are not ready to  recognise
them because . we are always for salari-
ed class. For salaried class, whether
they are in administration or in factories,
public or private or cooperative sectors,
we are provldmg wall facilities, Whatpver
we find in thc entire world we. get them,

hcro—m-'urance " maternity,  education,
medical facilities, travelling  allowance,
leave travel allowance, provident fund,

pension . scheme etc; and what not I
don’t know; there are several things in
‘which. we . are . interested.
we finding monev for all these !hmgs"
1s it not from the public exchequer?
When people are dying in rural areas on
account of the competition from their
machanised counterparts, arc we able ©
look into their mlkery and mitigate. the
misery? We are here to mitigate the
misery of millions of people in rural
areas. alsp. . What did  Gandhiji. say
when swara] was acquu‘cd But this ' Raj
1% not swaraj. Where are we?
swaraj we are having js not that. Today
we are suffering a.lot. ,How. -maay com-
mittees - have they appointed? Mr. Hanu-
manthappa refefred to one commitice, A
fact-finding committee was appointed in
1941 when the Britishers were there.
Ramaswami. Mudaliyar- was-.in charge- of
Commercs when the. Britishers

a fact-cﬁ.ndmg committes, ynder the chair-
manship of Shri P. J. Thomas, an acade-
mic member of Madras University, They
recommended to protect thg handloom
industry. Then the Vivaraman Com-
mitte “was there, your own IAS officer,
your own Planning Commission Member.

What had he recommended? Did you do.
what he had recommended? He hag re-
commended that you should make yarn®

available at a reasomable price o hand-
loom weavers; you should see that there
is free flow of working capital fo the
handloomn workers to have contimious
employment during pericds of slump al-

so. We must improve the competitiveness -
of the shapdloom - sector and - steps ught. -

Govern-

.Where are.

The ~

were -
there, They appointed .a commiftee, then

[4 Aug, 1992 ]

-are not respommible  for that,
handloom. weavers. are, not responsiblesdor:. .
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to b: (aker lo remove the price hangdi-
cap of the handlooms,in the face #f com~ .
Petition from  powarloomg, by suitable

fiscal measures.  Are yoy able to look
into it an dto have protected market for
handloam products by enforcing the re-
scrvations? Which of these things have
you done? Let the Government come
forward any say that. these: are the just -
demands which have. been. accepted . by ,
them as recommended by the committees,

including the Abid Hussain Comumittes.

Recently they appointed that “committee,

after 1985 textile policy. The Abid Hus-.

sain Committe: which reviewed the im- -

pleuecatation of the textile policy have:
recornmendad that
there For thit Durpose youw wili have--
to include the Handloom Act in - the-
Ninth - Schedule of the Constitution. The*
Japata Dal Government on Auguet 16;
1990, introduced a Constitutiomal Amemd-- -
ment Bill, 731d, for the purpose of Inchid-
ing the Handloom Reservation Act in’the
Ninth Schedue of the Comstitution, Bat
unfortunatey before it was takea up by
the Janta Dal Goyernment, there wea 2
change in the Government. Then Chandr
Shekhar Government came im. That was
also short-lived. Théy could not do any-

thing. But in June  the Congress
Governmeny has come under
the leadership of , line Gandhiag

a known Gandhian K Shr P. V. Nara-

simha Roa., We tbouth they would poRC-,

ess the bil] and get, lemslaxion enacted., Bu:
now they say that the stay: given by the
Suprcme Court of India on: 30th, Nowem-
ber 1986 will, have, to be, verated ¢q -,
ceed further in the matiqr.. Age: we reppm-.

sibl for that? The Govarnments whigh ..
ruled .the counry from 1986 onwasds .
were respopaible. for, keeping the stay.
granted by the &m Courg; on:,
November 1986. to contipus .aa-it i5. We:
We,u.the;»

that, .

THE VICE-CHAIRMAN.  (SHRI
SHANKAR, DAYAL SINGH): Mr. Ko-
tainh, pleass listen

ot S Wil qdw (nya) -
2 W AT qAA ET AT ﬁm%
A eF ¥ ww.gaR o, A R

re.ervation must -be -

. 30h .
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THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Mr. Ko-
taiah, you know that the House is dis-
cussing the cond.tion of the rural labour,

not the handloom weavers,

o gigard w@d A1 WEEC A
AL AH TAT IHHI AT § FA
@A & AL &1
SHRI PRAGADA KOTAIAH:
coming to renewal fund, 1 have writlea
to the Labour Minister on several oc-
casions, as 1o how they are going to uli-
lisc. the rencwal fund. Even today 1 had
a discussion with the Depuly Labouwr Min-
ister. He categorically stated, that “This
issug 1s in the Department of Industry.
We. are not ooncerned with it”, That is
what he has stated. 1 don’t know how
the Department of Industry is going to
utilise the renewal fund.
fund intended only for the organised
labour or for the, rural labour also who
are to be displaced or who are already dis-
placed or who are unemployed op accoumnt
of the competition from their mechanised
counterparts ? Mr. Sangmg will be able (o
throw some light on that also. T would
alsp like to ask about the bidi workers.
There are two categories of bidi workers
—one section working ip factories and the
other section working in their own houses.
They get the raw material from the manu-
facturers. They role the bidis and make
them available to the manufacturers and
get wages. Under law they are given
employees’ Provident Fund. Apart from
thay constitution of a Welfare Furd is
also’ there. Why not similar facilities be
provided for all the rural labourers who
are working in the rural part of the
coufitry ? You emact some legislation by
which both the employers and the em-
ployees are registered and are under con-
trol - and  also see that the welfare fund
and' the Provident Fund are constituted
for the benefit of the rural labour. 1
may not be able to cover, within a short
time, thousands of segments of self-
employed sectors. But you kindly see
what we can do for the fishermen who
are in a large number and what can be
done for the handloom weavers. Sir, we
talk of art, we talk of culture, we talk
of civilizatiga. Sir, Kalamkari is a known

Now

Is the renewal.
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art. It is a very pgood art. Bug this has
been copied by chemical colours, Are
you going to stop it, not for us, not to
mainta:n culture, but to see that employ-
ment ig secured for those large number
af people who are engaged in Kalamkari
and similar tie and dye, block printing
iand several other things? Therefore, 1
would hope, I urge, I humbly request the
Labour Minister to see  that, at least,
large segments of self-employeq labour
are covered by labour laws to have ad:
quate benefit on a par with the organised
labour,

=t I TH T@aAW (I
SEA) : IUGATETA SN, 5T G & §I
gaET Tufwenyt & fF i fee W
GTaTHE g

yagaTas (st W o fay) ¢
Aiwd HHr qa% o faqe w1 zasr
efrg Eaar |

=t W T wtew : gaide 1 qE R
Fq W F

FaawegE (0 e ae fag) ¢
o fadz & A9 FUA 1@ w20 1 4]
T ¥ F99 us fAAE WM

<t 3A TR A@AAE : AN Q)
st @1 § fadar wRIaT gn §1wd
# | 7w «ifsc o% & fode satm
an @ a1 IRE fau e feAda
JTEM |

qrraFy, o fEdr S &1
IFF F3T & +F) fwar wTar g At a3
fansy fAasy ames 21 @Y &
FET RA AR IM F Weldd &
ER

HTC |AT 9T IAFM gq Al
fAsrar Sy &, &7 98 S wHES-
SIS AT A A FAw  Afvww @)
st &, Sfew angufss g smr @)
gt feafa A qritw &4 &1 @
w9 W ogga 91 At faew &

i

-
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AP, A4 [AL T AHENT WY ENTA
ferr awr gyar, a1 ¥er @S § 7
g GWER HIT N ¥ K A gAY,
SE A I

TIHT FATT BT SEA AR 8§ g,
WRAY, Af REENT @@ & gare o
il Grg“r g2 & W AR F T S
=’§%9ﬁ aQq F gAETL rrsﬁ'wré’r

$ g, T for A ¥ Inwr T
"w'ﬁr* ng HASTT DTAY wWE T -%f.

meET 7% g fr mmE &
ATE a® Awfaez o ¥ Ad F
qarr % fem gz g waEY ¥
F fao mm odww T feoor T
IO ARiw g & fr wEEE w0
3 mA FAT AREAS AT sm, SR
=l g-a-Fa-arm firam STT PIT TR HAT
o R AT ) oTET T o7 AW
¥ fam gw ooy Smw, 75 ery fTm
agr v owfarr o &7 &@E T
Ffow T 9T I THG A =@t fEnT
)

w7 ex[m fRar wmr FET, AT
gATL AW R I§AT wAT Y, g9 %
o M7 @9 ¥ agr W fr owov
TR T fn‘mm vl_"\' ar fs=y oy
A A 7 qT gu F, IT wA 5
A i
TF o7 gty wEr femr mur

EEANE £ i S C Y o R e
3, IEx 9% fawre ar T T A4S
AT FY ST, 47 ST oAy
InFHT AF wTHAT T <FY T Twar
I¥ 0T RIEN @Y ¥ # 5q TF
T F W FA FI0, ST ST FOT
W oFT w7 g & fEEAT AR
fo=ad fesy & oW, 391 femg |
I JlZY Al w71 37 77 f@nr femr
FIAT 1 FTH F UF FAT AAIS TAAT |
IT FTT FT AT FRA T [T o
TAFEAT vET AT A 20

qF THRT ATE 3G, T TOTCT
ot faz wr 9y 12 91 5 Aw ¥
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fanimr & fem o Rgag =%, wrAl
% A TI-nd Ag  ATmETm W
TETOPY TN
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qf’ﬁrr\‘ fae sat g, 9H AT wEl
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19T 61 gAAT M ¥, FF AA
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&Y FE THRC YUV g4 aTAT TE
T TEH WAEHT FEFAT TS AT
fee q At & FgTQ TEF ST gEEAT
9gnT | SEh fAy @g sEW g
sfe smnfa sam & odlw FER
I g, WAFT oTORr @A FAr
9T WX T I FART graw

# ggrx g

ECCUIE GG T | |
8T AT g, K AT AF QAT
&1 awg faar o geEAw

SHRI V. GOPALSAMY: Mr. Vice-
Chairman, -Sir, ‘T-¢thank you very much for
this -opportunity to speak on this very
important discussion, Sir, according to
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the Repor¢ of the National -Commission
on: Rural Labour (Vehunel), at the very
‘outset, it has poifted that<forty years of

T 'planning’ 1y India' has not made any siza-

‘ble “dent on' the poverty ang deprivation
amotig ‘rural ‘fabour. “The' Plan  priosities

‘ themsélves got distorted, Both at the for-
‘mutation and 2 the implamentation’ stages

‘under ‘the impact of the prevalling soelo-
‘econoknic - ¢ftucture.  Of course, ~ agricul-

“tural Iabour forms seventy-thrge per cemt

of the “total" rurat Tabéur ie. 110~ millions.
Aparg’ from agricultural libour, there are
huirdivom weavers, ‘beedi ‘workers, toddy
wppers, construction workers, "brick wor-
kers, fishermen, leather workers, sweepers,
sczvengers etc. Sir, I wag Hstening with
rapt attention to the most valuable deli-
beration of Mr, Kotaiah. I heard his an-
guished voice. Forty-five years have pass-
ed since the (ri-colour with Ashok Chakra
was unforied after bringing down the
Union Jack on Red Fort. Plap after Plan
has been implémented—Five-Year Plans;
very grandose Plans. Crotes and crores
of rupees were Spent. But has it provid-
eq the basic, fundamental needs to the
pecple, to the poor? Has it guaranteed
focd, * clothing “and ‘shelter 7 Of course,
p#r. Kotaizh himself * adwitted "the - fact
that more’ than a  héndred people, rmore
thag a” hundred- handloom ‘weavers died
due to starvation. We sawthe most pa-
thetic, tragic event of starvatiop dedths
in Kalahand: in Orssa, Fhis 'happened
in India, ot in Bthiopia. 'We have $pent
crores and crores of rupces. Now, today
here ‘is a ' debate: about ‘the rural dabeour,
1 thank Mr. Gurudes Das Gupta, Mr.
Narayanasamy and others for bringing this
debaté. Due tn tack of guaranteed work,
food, dething and shelter, the people
living in the remote “rurai ‘arcas have
m'grated towards’:urban : “Fhis is &
problem of migrated labour ‘ang  they, in
the vrban areas, dwell on pavements. And
here agai, we shudder to read ‘the' most
pa'nful news that ar times iy’ wimker these
pzople die for wani of clothing in the
killing winter. Sir, many programmes
have, of course, been ‘lautwched in’ otdes
to raise incomes through ‘seff-employmen!
ard wage employment. The Central
Goverrmen; launched spetial employment
programmes such ag the IRDP; the NREP
and the RLEGP and, again, the Jawahar
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Rozgar Yojana. But have all these pro-
grammes, which have been launched with
much fanfare, benefited the poor? We
pass laws and enactments under the high
dome of the Parliament. We aliot
money, the Government allots money. But
does this money reach the poor ? This
was the charge made by Shri Kotaiah,
The middle men, the contractors, the
parasites of the society, loot this money
and, therefore, the officials, the comtrac-
tors and the middle men are the bene-
ficiaries. So, the ultimate purpose for which
thess programmes have been launched has
not been served at all. ‘Therefore, the
Commission itself has admitted this fact,
not T would like to quote if:

"Both official and unofficial evalia-
tiony have revealed several inade-
quacies .and shortcomings in  the
designing as well as the implemen-
talion of these special employment
programmes. The bensfits derived
fr m these programmes by the
rm al poor have been meagre and
fall short of the requirements.”

Sir, what about the much-promised land
reforms? Some yearg back, the Congress
(I Party was boasting of land reforms,
of socialism and of socialistic pattern ol
society. Now, evervthing has been for.
gotten! What happered to these promis.
ed land reforms? These land reforms have
not been implemented at all ang they
have simply been forgotten. In mv own
State, in my home Stat¢ of Tam:]l Naduy,
it ig only after 1967, when my leader, Dr.
Kalaignar was the Chief Minister, that a
ceiling .of 15 acres was fixed and more
than a hundred thousand acres of land
was distributed to about one lakh and
sixty thousand families, We jmplemented
such lanfd reforms.

Sir, forty-five years have passed by since
Independence. Who have been ruling this
country from Kashmir to Kanyakumari?
Tt is the party which today is in power.
in the saddle. Who have put them in the
saddle? Tt is only the rural poor, the rural
labour. the rural folk, who have put them
in power. During these forty-two years.
what have you achieved? The people were

[ RAIYA SARHA ]
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dreaming that milk and honey would flow
in India once they got freedom. But

~we hear of starvation deaths, deaths due

to lack of clothing, There is a couplet in
the Bible:

“Birds have their nests, animals have
their bushes. But man has no
place to lay his head on.”

This is a fact ip India. Millions dg not
have a piece of land to lay their heads
on. They do not own houses.

U now recall the great revolutionary in
Tamil Nadu who later becarmne 3 commu-
nist, Manali Kandasamy, the hero of the
1942 movement. He congratulated ow
Government when my leader was the
Chief Minister, With one stroke of pen
he passed an order by which 1,75,000 agri-
cultural labourers and casual labourers
were given ownership of house sites for
which they have been. longing for de-
cades together. If there is a will, definitely
these programmes can be implemented.

Then, Sir,. ..

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): I think, lastly!

SHRI V. GOPALSAMY: Sir, regarding
the handloom weavers he was very cor-
rect. When more than 100 handloom wea-
vers died of starvation, there was “no
mention of ex-gratia payment for the be-
reaved families. Buy here in Delhi, when
peorle died consuming illicit liquor—1 do
not find fault with giving ex-gratia pay-
menl to those bereaved families; that is
not my point because 1 should not be
mistaken—the Delhi Government came
forward for publicity purpose granting RS.
10,000 to those families who have lost
their bread-winners because they took
some illicit liquor. What prevented the
Government from sanctioning such  an
amount to those bereaved families, the
handloom weaver families why have lost
their bread-winners? Was it due to their
faull? Was the hike in the yarn price
ang the nom-availability of yarn  their
fault? And we speak about social security
and the Minimum Wages Act, and eveyr
thing in the statute book. What abou
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child lmbour? Article 24 of the Constitu-
tion is very clear that ng child under the
age of 14 shall be employed in any factory
or mine or in any hazardous employ-
ment. What is happening today in the re-
mote areas? Sir, you will he shocked to
hear that children below the age of 10
ate taken to the factories like cattle. From
dawn to dusk, they are employed there.
After sucking the blood out of these budd-
ing flowers, they are given at the most
Rs. 2 or Rs. 3. This is happening today
before the eyes of the Government, be-
fore the Faciory Inspectors. Our hon.
Minister knows the fact of wha; is hap-
pening in Sivakasi, He tried hig best. I
know. We don't find fault with the Minis-
ter, I know he is sincere. But he was
helpless, This is happening every lay.
Then, you scrap this Article 14 iy the
Couostitution. Whay for are you keeping
it in the Constitution? In the Directive
Principles of State Policy, you promised
{ree compulsory education for children up
to the age of 14 years. Are we imple-
menting that? It is highly ridiculous, Sir,
these people, these rural labour coming
under so many categories—the bidi wor-
kers, the toddy-tappers, the fishermen, the
country-boat fishermen; th. catamarans—
are not covereq by the social security
system and the social security Jeg slation.
So, what is happening to them ? But, whea
these teeming millions are suffering and
are unable to get their bread, earn their
hread, the Harshad Mehtas flourish, This
in the India tha; we have created, Sir
the recal India exists in the rural areas.
The real India exists in villages—Maha-
Ima Gandhi,' the Father of the WNation.
(2scribed that this is the real India. The
real India does no exist in New Delhj
with all' its palatial buildings, the mos!
magnificent, huge Parliament burlding
which was built by the Brit'sh with the
French architects, the North Block, th:
South Bfock and the Rashtrapati Bhavan.
You could see real India jn the sweat.
bload and tears of those teeming millions
in those rural areas. But- we have crzat-
ed such an India with Harshad Mehtas
ang Win Chadhas and Quattrochis. This
is the India that we have created. There.
fore, unless you take very stern measures
to erase the tears of the rural labour,
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some form or the other, defimitely be
opened. Then, there is no question of
telling about the frustration of the youth
who look towards extremism:.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Please conclude

now.

SHRI V. GOPALSAMY: Sir, why does
cxtremism prevail in some parts Of the
country? Thig factor should be definitely
looked into. When the unemployed youth,
both educated and un-educated unemploy-
ed youth, particularly in the rural areas,
fose faith in the system, when they lose
faith in democracy, when they see that
in the name of democracy they are cheat-
ed before thelr own eyes and they are
taken for a ride, thy losc faith in the
system, in the democracy. Therefore, Sir,
T know, all our deliberations are not
going to imprewe matters even by an inch;
I know; but m least to satisfy our con-
science, we ara speaking, Thank you.

st oigwwe EeeEEE (A
waw) : st WA ATER JAAT WTRA,
TEC FATH FIAT ¥ S @ Al
fr fegeam ¥ amfafes §z7 =%
graEdl M SO 1 AT 45
A E U §T 9g @ W TF
Wt AefAETOATE A @ & |
FNIX ®eF ¥T AT 3@ AT 86 FAT
AT 99 HTEmE F1 70 HEEr
faeam v oY @l F waT & HT
gara S A AT 3 AR E e
qETEl & 73 WAl §ooEw A S
73 HEE T AATE I@E FI09-
Fa 80-82 farar wiEbeaTd FaT
¥ AF w@El §) A9 guil 9
F E YAy HR @M AR W
QAo T Jq¢ FT Al ©Tq@ § g

2
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qAEIEATT WY A9 A6 %
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WY wFEM ¥ T O Au A
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6.00 P.M.

THE MINISTER OF STATE OF THE
MINISTRY OF COAL WITH ADDI-
TIONAL CHARGE OF THE MINISTER
OF STATE OF THE MINISTRY OF
LABOUR (SHRI P, A. SANGMA): Mr.
Vice-Chairman, Sir, 1 am grateful 1o Mr.
Gurudas Das Gupta who has initiated the
debate and all the other hon. Members
who have participated i, thi; debate on a
very important topic. It is customary to
thank the hon. Members for their parti-
cipation, but today I am not thanking the
Members merely because it is customary,
but, I think, it was really a good occasion
because I can confess as - Minister of
Labour, that we get very rare occasions
to hear about the problems of the unor-
ganised labour, very rare, I fell you. As
l.abour Minister, Sir, I Teceive 15 to 20
delegations every day, and all the dele-
gations are pertaining to the problems of
the organised labour, I receive more than
200 letters a day and all the letters are
pertaining to the problems of the organis-
ed labour, “Some people have not got
their salaries. Some people have been sus-
pended. Sp and so has been transferred
from one place to another. Therefore. it
shoulg be cancelled. So and so should be
transferred from one  place to
‘another. So and so should be
given promotion.” These are the types
of letters we get. I am speaking it from
the bottom of my heart It is very rare
that 3 Labour Minister gets a letter from
anybody pointing out thay in such and
such a place, minimum wages to the
agricultural worker have not been paid.
It is very rare, Sir, I am confessing, That
is the reason why # is not only customa-
rily that T am doing it. T am sincerely
thanking the hon. Members for initiating
a debate on rural labour.

According to the 1991 Census, the work
force in our country is 317 million. OQut
of the 317 million work force, 30 million
are in the organised septor, They have
unicns. I have tried to survey it in 1986-87
in my previous tenure as Labour Minister
our survey showg hat there are more
than 50,000 trade umions to look after
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thy organised workers, who are only 30
million. What about the remaining 276
million work force who are agricultural
workers, who are child labourers, who are
beedi workers, who are handioom, workers,
who are construction workers? There are
almost n¥ unjons for them. I agree with
all the views expressed on the floor of
the House by the hon. Members that we

have neglected the unorganised labour in
our couptry.

The then Primc Minister, Shri Rajiv
Gandhj,, when he addressed the Inter-
national Labour Conference a; Geneva,
was the first person to raise this very
question. He said: “Ip my country it is
only 10 per cent of thz organised labour
who are being looked after properly and
90 per cent are not being looked after.
I do not know what is haprening clse-
where, Therefore, the ILO should do
something about it. The trade union lea-
ders should be something about it.” This
is what Shri Rajiv Gandhi had stated ia
Geneva.

When I was. given independent charge
of Labour, . we: have discussed this issue
in the Consultative Committee on several
occasions. We have decided to constitute
a Committee of the Consultative Com-
mittee under the Chairmapship.of Mr.
Gurudas-Das Gupta to specifically go into
the problems of the agricultural labourers
in our country. The Committee went all
over our couniry, Thcy gave a reporf,
They hawve- collected very; very revealing
information.

We have also constituted another Comi-
mittee under- my own. chairmanship to 20
into the problems of the child labour. We
went round. T had been to Sivakasi more
than half-a-dozen times. 1 went to Surat.
1 went to Ferozabad, T went to many
places where from prevalence of child
labour ig reported. Then, T had the pri-
vilege of briefing the then Prime Minister,
Shri Rajiv Gandhi about the plight of the
unorganised labomr. Op the basis of these
reports Shri Rajiv Gandhi, when he was
holding ‘the portfolio of Finance, while
introdw:ing his Budget in 1987, announc.
ed the comstitution of the National Com-

[ RAJYA SABHA |

Discussion 432
mission on Rural Labour. That is how
this Commission came into. existence.. 1
must thank and congratulate ‘this Com.
mission for having dome an ‘excellent job.
I had gone through the report and it has
been excellently done. As many as nine
hon, Members, including you, Mr. Vice-
Chairman, had the privitege of being
Members on this Commission. 'We had
Mr. R. P. Panicker, Mr. Keyur Bhushan,
Ms, &eetar Mukherjee, Mr. Gurudas Das
Gupta, late Mr. P. ‘K. Kunjachen, Mr.
Chand Ram, Mr. P, R. Kumaramangalam
and Mr. J. D. Paswan. These are the hon.
Members who had served on this Com-
mission and dang a very good job.

SHRI GURUDAS DAS GUPTA: It is
also interesting thag we were d.scussing
these problems,

SHRI P. A. SANGMA: In fact, Sir,
1 would suggest this hopefully. T do not
know for certain, -but hopefully 1 say
vhis. I would assure you on the floor of
the House. today that the report of the
National Commission on Rural Labour
with the ‘action taken” report will be laid
on the Tabie of the House during the
Winter Session. I would make -this re-
quest to the House After the report is
laid on the Table of the House with the
‘action taken’ report of the Government,
we could have a fullfledged debate om
this report.

SHRI SANGH PRIYA GAUTAM: 1t
is a gocd assurance.

SHRI P, A. SANGMA: Coming to
what has been done 0 far on this report,
1 beg to differ with Mr. Gautam the
ton'ble Mem»2r who has said that noth-
ing has been don: and no recommenda-
tion of this Commission has been so far
implemented, It is not so. This Commis-
s'on has given more than 300 reommen-
dations. Of the recommendations totalling
mote than 300, the main Tecommendations
have been made in about 12 recommen-
dations. I will briefly deal with the main
recommendations of the Commission be-
cause T do mot want to take much time
now_
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JHRY SANGH PRIYA GAUTAM:
You are giving an interesting reply.

SHRI P. A. SANGMA: The first re-
commendation of the Commission is about
strengtheriing the land base and land
reforms. Sir, T have gol a communica-
tion. -But, before that 1 should say this.
Meetings ai my level with all the secre-
laries to the Government of India had
laken place twice to see the implementa-
ticn of the various recommendations. On
that bacis, 1 am saying this. I have a
communication from the Department of
Rural Dcvelopment. The Departrnent of
Rural Development sayg that practically
ail the recommendations of the National
Commission on Rural Labour are accep-

table to them. This is what they have com-

municated

SHRI GURUDAS DAS GUPTA: Ac
ceptable?

SHRI P A. SANGMA: Yes, accepta-
!lz. They have said it. They accept it. T
even have poiny by point why they are
accepting ang what (hey are doing, But
thzye s no time to go into them. T am
only summarising that the Department of
Rural Development has accepted practi-
cally all the recommendations of the
National/ Commission on Rural Labour.
I will outline the main points where they
have already taken decisons  allowing
such projects as permissible JRDP  acti-
vities. They have also accepted the re-
commendation about conducting skill sur-
vays in rural areas for the purposg of
drawing up TRYSEM programmes. Also,
the recommendations about consolidation
of holding and survey of common pro-
perty rights, preparation of up to date
and correct land records and establish-
ment of land tribunals have been accept-
ed by the Department of Rural Develop-
ment.

Secondly, comnedted with this, come
land weforms and distribution of surplus
land.  Sir, at the first instance, the Mi-
nister of State of Rural Development
convened a conference of the Revenne
Ministers of all the States to discnss this
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problem. That was a preliminary meet-
ing After that was done, the Prime
Minister comvened to meeting of the
Chief Ministers on 4th and 5th October
1991, and in that meeting they  have
taken certain decisions. As a wesultf of
that meeting of the Chief Ministers—
the latest information that I have is—
out of 2,98,538 acres of surplus land
identified from October till date, the
State Governments have been a!rle to
distribute surplus land to the tun® of
1,45,308 acres to the landless labourers.
I have got the Statewise figures, T don’t
think I should read it, Therefore, it
will not be correct to say that the Go-
vernment has done nothing about it. I
will go quickly to the third recommenda-
tion,

SHRI V. GOPALSAMY: In how many
years has this land been distributed?

SHRI P. A. SANGMA.: It is going on.
As you yourself said that when your Go-
vernment was there in Tamil Nadu, you
religiously followed the Congress policy
and implemented that, You have yours-
self said that. (Interruptions)

SHRI GURUDAS DAS GUPTA: 1
want a small clarification., I wish the hon.
Member had expressed his concern at
the slow wate of distribution of land in
the country. The Commission has cate-
gorically stated that only 2 per cent of
the cultivable land has been found to be
surplus, This slow development must be
a major concern. I wish the hon. ‘Minis-
tey would express his concern about this.
(Interruptions)

SHRI V., GOPALSAMY: Mr. Minis-
ter, would yoy yield for a minute, be~
cause yoy said it? Is it a fact that 3,65,000
acres of land has been distributed over all
these forty-five years?

SHRI P, A. SANGMA: No, no Itis
October onwards, from the date the Chief
Ministers’ conference took place.

SHRI V. GOPALSAMY: My question
is: What is the total area of land which
has been distributed all these years throu-
ghout India?
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SHRI P. A. SANGMA: I don’t have
that figure, I am concerned with what ac-
tually has been done after the report of
the National Commission on Rural La-
bour, Therefore, T have got these figures
with me.

Coming to gmployment generation, the
Comm,lsenop has recommended an  Em-
ployment Guarantee Scheme. (Inferrup-
tions)

SHRI GURUDAS DAS GUPTA: Wil
you express your concern about the slow
progress?

THE VICE-CHAIRMAN: (SHRI H.
- HANUMANTHAPPA): Don't try to put
your words upto his mouth.

SHRI P. A. SANGMA: I am a small
man, The Prime Minister has expressed
his concern and that is why he called the
Chief Ministers’ conference. Coming to
the Employment Guarantee programme.

SHRI V. GOPALSAMY: I is d.ifﬂcult
to score a point with you.

THE VICE-CHAIRMAN: (SHRI H.
HANUMANTHAPPA): Dot try  for
that.

SHRI P. A, SANGMA: Yours was such
an eloquent speech that I almost got ner-
vous ag to what I would reply. (Interrup-
tions) The objective of the Eighth Five
Year Plan is very, very clear, I am reading
from the document In para 1.35 it says.
and I quote: “Generation of adequate em-
ployment to achieve near full employ-
ment level by the turn of the country”.
Well, the hon. Members may ask whether
we are going to achieve that. I will not be
able to say that. But then our objective
durmg the Eighth Five Year Plan is em-
ployment generauon The National Deve-
lopment Council in its Jast meeting discus..
sed the unemployment problem and decid-
ed to constitute a2 Sub-Committee, headed
by the Chigf Minister of Assam, where 1
am also a Member Just now the meeting
ig going op. That will be our third meeting
I am not able to attend that meeting and
employment generation is very much on
the priority-number one priority of the
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Government—and unemployment has al-
ways been the most important concern of
the Government of India.

Coming to the Employment Guarantee
Scheme, you see, I am happy to inform
that the Secretary to the Planning Com-
mission on 8.11.91 had addressed a letter
to all the Chief Secretaries of the States,
suggesting that they may consider adop-
tion of the Employment Guarantee Sche-
me as it prevails in the State of Mahara-
shtra because Maharashtra says that this
hag been a good scheme and, therefore,
the State Governments have been addres-
sed to tha¢ and it is for the State Govern-
ments to decide whether they would like
to go in for that, (Imterruptions)

SHRIMATT KAMLA  SINHA: Mr.
Minister, what about bringing forward a
Central legislation about it?

SHRI P. A, SANGMA:; We wil] discuss
about it. I think you get ready for more
supplementaries from now on...(Inter-
ruption) ... If the House is prepared tu
sit for six hours, T ean give all the in-
formation. ...(interruption). ..

SHRI NARAYANASAMY: Giving the
theory part of it, we want the practical
implementation, I raised a specific peint
on that. We want the practical implemen-
tation by various States, Funds are being
diluted by them. For that, what are you
going to do?

[}
]

THE VICE-CHATRMAN (SHRI H.
HANUMANTHAPPT): No; he is  still
yot come to that point. You should wait
for your chance.

SHRI V. NARAYANASAMY: He has
completed it. ..

THE VICE-CHAIRMAN (SHRI H.
HANMANTHAPPA); No; he is  still
on the third recommendation. There are
twelve more..

SHRI V. NARAYANASAMY: O. K.
Sir.,
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SHRI P. A. SANGMA: Sir, it js true
that we all feel that we have not been
able to adequately invest in that rural
areas for wural development We have ac-
cepted ‘that fact. While the Eighth Five
Year Plan was being formulated, the ini-
tial llocation contemplated by the Planning
Commission for rural development was
Rs 14,000 crores. Before it was finalised,
the Prime Minister had taken a meeting
at his level and when he found that rural
development had got an allocation of Rs.
14,000 croves, this allocation was raised
to Rs. 30,600 crores. 1§ was dope only at
the initiative of the Prime Minister. And
this rise from Rs. 14,000 crores to Rs.
30,000 croig; is not a small jump. While
replying to the debate on the No-Confi-
dence Molon in the floor of the Lok
Sabha, the Prime Minister said—I could
quote it because I have got all the proce-
edings with me—“1 wish this 39,000 figure
would go up to 50,000 crores.” And he
added. Tt is not impossible. It is possible
to make this 30,000 crores into 50,000
crores.” How? The Prime Minister said,
“We have & number of majop projects in
our country: investments are mide up to
2.000 crores, 3.000 crores, be it in the
power sector. oil sector, telecommunica-
tion sector, We are irying to get assis-
tance, bilateral and multilateral, Since
we have net multilateral and bilateral as-
sistance for those projects, whatever mo-
ney is avaifable, that much of money will
be substituted by the multilateral and bi-
lateral assistance and the entire amount of
money will go for the sural development.”
That is what the Prime Minister has com-
mitted on the floor of the House. I am
quoting it only to emphasise my point

that we are equallly concerned as the
hon. Member; of this august House are
for the upliftment and the development of
lhe rural areas because unless we  are
able to bring up the rural areas. as Gop-
alsamy has hightly said, India will not be
a real India. India means the Indian villa-
ges. This is what the Father of the Na-

tion had said and T think everyone of us’

should try to contribute our best to achi-
eve that peal

[ 4 Aug. 19921

!
|
l

438

Discussion

Coming o the Minjmum Wages Act,
we had 2 meeting. The National Com-
mission on Rural Labour has recommen-
ded that the mipimum wages should be
raised to Rs, 20/- per day.

SHRI PRAGADA KOTAIAH. I want
to know what measures are being taken
...

SHR1 P. A, SANGMA: I am coming
ty  handlooms. . . (Intzrraption) ... I will
come to handlooms and fisheries, of cou-

rse. I am very particular. Yoy are my
old friend. T am coming to your
point. I will reply to your
specific ponts. | was speaking

about the Minimum Wages Act. We had
the meeting of the Labour Ministers on
the 6th February, 1992 and on that day
the Labour Ministers” Conference  un-
animously  decided to increase the mini-
mum wages to Rs. 20/- per day as recom-
mended by the National Commission on
Rural Labour. The official communica-
tion has gone to the State Goveraments
and T myself have also communicated this
decision to the Chief Ministers of all the
States,

Sir, decentralisation of the planning
Process is a very important recommenda-
tion made by the National Commission
on Rural -Labourl The  House is aware
that the Congress Party is absolutely for
the decentralisation of the planning pro-
cess and it is with this intention
that the Panchayati Raj Bill or the
Seventy-Second Amendment to the Consti-
tution has been  introduced in the Lok
Sabha... It has gone to the Joint Select
Committee. T am told the Joint Select
Committee Report has been caompleted
and it j5 before the House. So we are
for decentralisation of the planning pro-
cess. That way I can say without any
hesitation that we fully accept the recom-
mendations of the National Commission
on Rural Labour.
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Then comes the  strengthening of the
public distribution system, The National
Commission on Rural Labour has very
elaborately dealy with this I am happy
to inform you that the Government has
taken a nunber of steps I have got the
fisures. We have pot 3.96 lakh  ration
shops all oyey the country as of 31st July
1992, Out of this, from Ist July 1991 till
3ist July 1992, that is, during the period
of the new  Government 8,935 ration
shops have been added by us. In fact, the
House is aware that public  distribution
system is a favourite subject of the Prime
Minister and he himself is taking so much
interest in improving the public distribu-
tion system, Therefore, I can again  say
that we fully accept the recommendations
of the National  Commission on Rural
Labour and we will try to jmplement what-
evey steps are required to improve the
nublic distribution system.

Now, let me come to Mr. Kotaiah, be-
fore I forget his points because I  am
hurrying up the weavers’ problem. Let
us speak on fish, Otherwise if I speak
last T might feel hungry. So, let us speak
about it and forget it. Now, as far as the
fishermen are concerned, we are going to
introduce for the first \time a Centrally
sponsored scheme for fishermen, The
Centrally sponsored scheme will be start-
ed during the Eighth Plan and we have
provided an outlay of Rs. 20 crores. T
don’t think that it is a very big amount.
But th, facy remains that a Centrally spon-
sored schemwe is being introduced for the
first time for the fishermen. Simultaneous-
ly, we have also decided to introduce a
subsidy scheme of Rs. 10,000 which will
be shared fifty-fifty by the Centre and
the States for modernisation of fishing
boats. T think, these two schemes will go
a long way in helping the fishermen.

SHRI PRAGADA KOTATIAH: How
are you gfing to portect the fishermen
fram the Mechanised boats? Are you going

to protect them by giving Rs 5,000 or
Re 10,0007 . h
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SHRI P. A. SANGMA: I am aware of
that problem. Farlier I was dealing with
that subject. But T don’t know whether
I can go on from one topic to so many
other things. Mr, Kotaiah, I will invite
you one day to come to me and we will
discuss about the fishermen and the hand-
loom weavers also. (Interruptions) .. Mr.
Kotaiah is a very old friend of mine.
When 1 was the Textiles Minister for
four years 1 had a vrey close associalion
with him, I really admire his concern about
the conditions of the weavers in  the
country, I must say that Mr, Kotaiah has
been a pioneer in championing the cause
of handloom weavers. Hats off to him, T
assure him whatever assistance is possible
from my side T must always be willing
(o offer,

Development of infrastructure in  the
rural areas is one point which the Nation-
al Commission has very strongly recom-
mended and this House has been told a
number of times that the Ministry of
‘I»ndustry has decided in principle to set
up 100 growth centres. Out of this, 70
schemes have been sanctioned and the
financial pattern of these growth centres
is, the Central Governmen; will give Rs.
10 crores and the Stat, Government will
give Rs. 20 crores and each of these
growth centres will have Rs. 30 crores.
If the State Govermments want to give
more they can give it. Therefore, as far
as the Central funding is concerned, a
sum of Rs. 700 crores has already been
sanctioned to set up 70 growth centres
for infrastructural facilitics tg be created
in the rural areas. I have just mentioned
a few things, T would like to mention one
more thing.

AN HON, MEMBER: How many mini.
growth centres?

SHRI P. A. SANGMA: No mini-
growth centres. I don’t think there ig any
scheme for mini-growth centres. We are
going for full, not mini. One more im-
portant recommendation of the Commis
sion is that in the rural areas it is very
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difficult to get doctors for the Govern-
ment dispemsaries, health sub-centres, pri-
wnary health centres. The National Com-
mission has recommended thay the pri-
vate practising doctors in the rural areas
could be appointed as part—time doctors
by the Government to man theSe primary
bealth centres, This recommendation ot
the National Comumission has  also been
accepted. I am not claborating everything
because during the Winter Session we will
have the opportunity of discussing the
report of the Commissiop fully sng by
that time I am sure I will also be more
equipped to deal with the questions of
Members of Parliament. 1 know Mr.
Gurudas Das Gupta is waiting for one
recommendation and without that this
debate will not be over. That recommen-
dation is about the legislation, Central
legislation for the agricultural workers
Thay is the crux of the matter ag far as
Mr. Gurudas Das Gupta is concernmed, I
am sure he has been waiting for it. There
are two aspects of it. One is legislation to
deal with their grievances and to provide
« grievances redressal mechanism. This

MGIPMRND—M—4-11.93

[ 4 Aug.

1992 ] Discussion 442

is one aspect. The second aspect is, legis-
lation for social security and welfare. I
am nol yet in a position to say about the
first part of it, about the grievances re~
dressal mechanism, I have yet to apply
my ming on that. But as far as social
security and welfare scheme for the agri-
culural workers is concerned, we are
actively considering the possibility of
bringing a legislation on that. With these
words, T once again thank the Members

ot dufag afawm : §Ed S, oF
9 ¥4 |

ITRNEQA (At gHo FIHAART)
gl Waw &, A8

The House is a2djourned {ill cieven
of clack tcmorraw.

The House then adjourned at
thirty-three minutes past six of
the clock till eleven of the clock
on Wednesday, the S5th August,
1992,



